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INTRODUCTION  

 

          

In  view  of  the  recent amendment  made in the Patents Act, 1970 by  the Patents  (Amendment) Act,  2005 

effective  from 01
st
   January 2005,   the  Official Journal of The Patent Office is required to be published under 

the  Statute. This Journal is being published on weekly basis on every Friday covering the various proceedings 

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries on 

this Official Journal and other information as required by the public should be addressed to the Controller 

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so that 

the content can be enriched. 

 

 

 

 

 

          

                                                                   ( Om Prakash Gupta )                                      
                                CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS   

   

29
TH

 MAY , 2020 
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THE PATENT OFFICE  

KOLKATA, 29/05/2020 

                                            Address of the Patent Offices/Jurisdictions 

The following are addresses of all the Patent Offices located at different places having their Territorial 

Jurisdiction on a Zonal basis as shown below:- 
1 Office of the Controller General of  Patents,  

Designs & Trade Marks,  
   Boudhik Sampada Bhavan,  
   Near Antop Hill Post Office,S.M.Road,Antop Hill,  
   Mumbai ð 400 037 

                 
                Phone: (91)(22) 24123311, 
                Fax :     (91)(22) 24123322 
                E-mail: cgpdtm@nic.in  
 

4      The Patent Office,  
     Government of India,  
     Intellectual Property Rights Building,  
     G.S.T. Road, Guindy,  
     Chennai ð 600 032. 
 
         Phone: (91)(44) 2250 2081-84 
         Fax     : (91)(44) 2250 2066 
         E-mail: chennai -patent@nic.in 

×  The States of Andhra Pradesh, 
Telangana, Karnataka, Ke rala, Tamil 
Nadu and the Union Territories of 
Puducherry and Lakshadweep.  

  

2        The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Near Antop Hill Post Office,S.M.Road,Antop Hill,  

    Mumbai ð 400 037 
         Phone: (91)(22) 24137701  
         Fax:      (91)(22) 24130387 

            E-mail: mumbai -patent@nic.in 
× The States of Gujarat,  Maharashtra, Madhya 

Pradesh, Goa and Chhattisgarh and the Union    
Territories of Daman and  Diu & Dadra and Nagar 
Haveli  

 
5 

 
      The Patent Office (Head Office),  
      Government of India,  
      Boudhik Sampada Bhavan,  
      CP-2, Sector ðV, Salt Lake City,  
      Kolkata - 700 091 
       
          Phone: (91)(33) 2367 1943/44/45/46/87 
          Fax:      (91)(33) 2367 1988       
          E-Mail: kolkata -patent@nic.in                     
                  
 
× Rest of India   

3 
    
       The Patent Office,  
       Government of India,  
       Boudhik Sampada  Bhavan, 
       Plot No. 32., Sector-14, Dwarka, 
       New Delhi ð 110075 
                 Phone: (91)(11) 25300200 & 28032253 
                 Fax:      (91)(11) 28034301 &  28034302 
                 E.mail: delhi -patent@nic.in 
× The States of Haryana, Himachal Pradesh, Jammu 

and Kashmir, Punjab, Rajasthan, Uttar Pradesh, 
Uttaranchal, Delhi and the Union Territory of 
Chandigarh.    

                                                            Website: www.ipindia.nic.in  
                                                                            www.patentoffice.nic.in 

All applications, notices, statements or other documents or any fees required by the Patents Act, 1970 

and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received 

only at the appropriate offices of the Patent Office. 
Fees: The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of 

Patents drawn on a scheduled Bank at the place where the appropriate office is situated. 
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ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ  

ᵗᶋᵴᵗᵾᵦᵾ,  ᵨᵪᵾᵅᵗ 29/05/2020 

• ᵗᵾᵱᵾ ᵴᵱ t ᶇ ᶇ ᵾᵿᵩᵗᵾᵲ t ᶇ ᵬᵦᶇ 

ᵿᵷᵿᵯ γ ᵙᵻ ᵬᵲ ᵿ ᵧᵦ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ ᵬᵦᶇ d ᵅᵜᵿᵴᵗ d ᵩᵾᵲ ᵬᵲ ρ ᵸ ᵦ ɛ ᵪᵗᶇ ᵾᵨᶇᵿᵸᵗ b ᵿᵩᵗᵾᵲ ᶇ t ᶇ 

ᵺᵾ γχ ᶀᵜᶇ ᵨ ŋᴝ  ŋᵻᶈ:-  

1 ᵗᵾᵱᵾ ᵴᵱ : ᵰᵻᵾᵿᵪᵱᵅ ᵗ,  ŋ ᵗ ᵷ,  b ᵿᵯᵗ ᵬ  

ᵦᵧᵾ ᵾᵬᵾᵲ ᵿᵜᵻᵪ,  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ-  400 037,  ᵯᵾᵲᵦ,  

ᵭᶋ:χ  (91) (22) 24123311 

ᶙᶈ ᵺ: (91) (22) 24123322 

.ə ᵰᶇᵴ: cgpdtm@nic.in  

4 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵉᵅᵡᶇᵴᶇ ᵜᶁᵇᵴ ᶉᵬ χᵲᵾᵉ ᵺ ᵿᵮ ᵣᵅᵙ,  e ᵅᵣᵿ ᵱᵴ e ᵡᶇᵡ  

ᵑᵺᵈᵊᵣᶀᵺᶀᵕ d ᵲᵑᵰrᶀ ᴝ ᶋᵣᵾᵋᵪ ŋ ᵲᵱᵾ  

ᵑᵣγᵺᶇ ᵡ χ ᶁ ə ᵙᵴ ᵴᵾ ᵗ,  γ ᶀ. ŋᵺ. χᶀ. ᵲᶋᵣ,  

ᵙᵾᵱ ᵣᶀ 

ᵜᶇ ᵊ -  600 032.  

ᵭᶋ:χ (91)(44) 2250 2081 - 84 

ᶙᶈ ᵺ: (91)(44) 2250 - 2066  

.ə ᵰᶇᵴ: chennai - patent@nic.in  

× ᵈ  ᵨᶇᵸ,  β ᶇᵴᵅᵙᵾᵪᵾ, t ᵪᵾ ᵡᵗ,  t ᶇᵲᵴ,  β ᵿᵰᵴᵪᵾᵣᶁ 

ᵦᵧᵾ ᵬᶁᵣᶁᵜᶇᵲᶀ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ ᶇ,  

ᵴ ᵨᶀᵬ   

2 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ-  400 037,  

ᵭᶋ:χ  (91) (22) 24137701 

ᶙᶈ ᵺ: (91) (22) 24130387 

.ə ᵰᶇᵴ: Mumbai- patent@ni c.in  

× • ᵙᶁᵞᵲᵾᵦ,  ᵰᵻᵾᵲᵾ,  ᵰ ᵱ ᵨᶇᵸ,  ᴝ ᶋᵷᵾ β ᵧᵾ β ᶀᵺᵙᶘ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ,  ρ ᵰ χβ ᵧᵾ ρ ᶀᵷ,  ρ ᵾᵨᵲ p ᵲ χ ᵙᵲ ᵻᵷᶇᵴᶀ.  

5 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵗᶋᵴᵗᵾᵦᵾ,  ( ᵩᵾᵪ t ᵾᵱᵾ ᵴᵱ) 

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵺᶀᵬᶀ- 2, ᵺᶇ ᵡᵲ-  V, ᵺᵾ ᵡ ᵴᶇ tᵿᵺᵡᶀ,      

ᵗᶋᵴᵗᵾᵦᵾ- 700 0 91 , ᵯᵾᵲᵦ.  

ᵭᶋ:χ  (91)(33) 2367 1943/44/45/46/87  

ᶙᶈ ᵺ:/Fax: (91)(33) 2367 1988       

.ə ᵰᶇᵴ: kolkata - patent@nic.in  

                    

×  ᵯᵾᵲᵦ t ᵾ b ᵷᵸᶇᵹ ᶇ 

 

3 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵴᶉχ ᵺᵅ. 32 , ᵺᶇ ᵡᵲ-  14 ,  ᵾᵲᵗᵾ,  χ  ə ᵨ ᵴᶀ-  110 

075 .  

ᵭᶋ:χ  (91)(11) 25300200, 28032253  

ᶙᶈ ᵺ: (91)(11) 28034301, 28034302  

.ə ᵰᶇᵴ: delhi - patent@nic.in  

ᵻ ᵲᵱᵾᵥᵾ,  ᵿᵻᵰᵾᵜᵴ ᵨᶇᵸ,  γ ᵰᶂ β ᵧᵾ t ᵰᶀᵲ,  ᵬᵅᵞᵾᵮ, ᵲᵾᵞ ᵧᵾᵪ,  

ᵋ ᵲ ᵨᶇᵸ,  ᵨ ᵴᶀ β ᵧᵾ ɛ ᵲᵾᵅᵜᵴ ᵲᵾ ᵱ ᶇ,  ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ ᴥ ᵅᵣᶀᵙᶘ  

ᵷᶇᵮᵺᵾᵉᵡ:  http://www.ipindia.nic.in  

        www.patentoffice.nic.in  

ᵬᶇᵡ ᵡ b ᵿᵩᵿᵪᵱᵰ,  1970 ᵦᵧᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) bᵿᵩᵿᵪᵱᵰ,  2005 ᵇᵧᵷᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩ )χ ᵿᵪᵱᵰ,  2006 ᵾᵲᵾ ᵷᵾᵅᵿᵝᵦ ᵺᵯᶀ 

ᵈᵷᶇᵨᵪ,  ᵺᶂᵜᵪᵾᵑ,  ᵿᵷᵷᵲ  vᵱᵾ b ᵱ ρ ᵦᵾᵷᶇᶖ ᵱᵾ t ᶋ əн ᶁ ᵗ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ t ᶇᵷᵴ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵰ ᵷᶀᵗᶃᵦ ᵻ ᵙᶇᶟ  

ᵸᶁ ᵗ: нᶁ ᵗ ᵱᵾ β ᶋ χ ᵙ ρ ᵬ ᵰ ᵱᵾ Controller of Patents  t ᶇ χ ᵾᵰ ᵰ ρ ᶇᵱ ᵮ  t ᵾ ᵡ ᵱᵾ ᴥ ᶇ tt ᶇ ᵾᵲᵾ ᵯᶇᵞᶀ γ ᵾ ᵺᵗᵦᶀ ᵻᶈ γ ᶋ ɛ ᵺᶀ 

ᵧᵾᵪ t ᶇ ᵗᵺᶀ b ᵪᶁᵺᶂᵿᵜᵦ ᵮ  tᵰ  ρᵻᶋ γ ᵻᵾᵄ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵿ ᵧᵦ ᵻᶈ ɜ   
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SPECIAL NOTICE  
                        

18 Months publication as required under Section 11A of the Patents Act, 1970 

as amended by the Patents (Amendment) Act, 2005. 
 

 

  

Notice is hereby given that any person at any time before the grant of Patent may give representation by way of 

opposition to the Controller of Patents at appropriate office on the ground and in a manner specified under 

section 25(1) of the Patents (Amendment) Act, 2005 read with Rule 55 of the Patents (Amendment) Rules, 

2006. 

Notice is also given that if any interested person requests for copies of the complete specification, drawing and 

abstract of any application already published, the photocopy of the same can be supplied by the Patent Office as 

per the jurisdiction on payment of prescribed fees of Rs.8/- per page. If any further details are required to be 

obtained, the same can be provided by the respective Patent Offices on request. 

 

       

 

 

 

 

 

                                                                   (Om Prakash Gupta)                                      

CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS  
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SPECIAL NOTICE  

 

          Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2005 

and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part III, 

Section 2 has been discontinued and instead The Official Journal of the Patent Office is being published 

containing all the activities of The Patent Office such as publication of all the patent applications after 18
th
 

months , grant of patents & all other information in respect of the proceedings as required under the provisions 

of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis on every Friday . 

 

The Journal is uploaded in the website every Friday. So Paper form and CD-ROM form of the Journal are 

discontinued from 01/01/2009.  

 

 

 

SPECIAL NOTICE  

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents Act. 

However, if duplication of publication of any application is found, then earlier date of publication will be taken 

for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six months 

from the date of second publication, provided that there is there is no third party representation. 
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Early Publication:  
 
The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule 

24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of 

Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents 

(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201911044737 A 

(19) INDIA  

(22) Date of filing of Application :04/11/2019 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : OBJECT RECOGNITION DEVICE FOR VISUAL IMPAIRED PERSONS 
 

  

(51) International classification  

:G06K0009000000, 

H04N0007140000, 

A61H0003060000, 

G03B0037040000, 

G06K0009460000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Manipal University Jaipur  
      Address of Applicant :Jaipur-Ajmer Express Highway, Dehmi 

Kalan, Near GVK Toll Plaza, Jaipur, Rajasthan 303007, India. 

Rajasthan India 

(72)Name of Inventor : 

   1)Dr. Dilbag Singh 

   2)Dr. Manjit Kaur  

   3)Dr. Yadunath Pathak 

   4)Bagesh Kumar 
 

(57) Abstract : 

The present invention relates to an object recognition device for visual impaired person(s), comprising a spectacle having an elastic 

band that is worn by a blind person, multiple of camera installed on a front 5, back 1, right 4 and left 3 side of the body for monitoring 

360 degree view of the surrounding of the blind person, a microcontroller 7 connected with the camera 1, 3, 4, 5 for classifying and 

processing the surrounding image/video using machine learning, a converting module connected with the microcontroller 7 for 

converting the image/video into text files and converted text files into speech using OCR and FLITE algorithm, a speaker 8 installed 

in the spectacle for informing the blind person about the detected image/video, a communication module in corporation with the 

microcontroller 7 for transmitting a message signal to the concern authorities. 

No. of Pages : 13 No. of Claims : 10 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202011011938 A 

(19) INDIA  

(22) Date of filing of Application :19/03/2020 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : A METHOD AND SYSTEM FOR DETECTING ROAD ANOMALIES 
 

  

(51) International classification  

:G07C0005000000, 

G08G0001010000, 

G06Q0040080000, 

G07C0005080000, 

G08G0001160000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Audertec Solutions LLP 
      Address of Applicant :SCO 315-316, First Floor, Himalaya 

Marg, Sector 35B, Chandigarh-160036, India Punjab India 

(72)Name of Inventor : 

   1)Singh, Tarunpreet 

   2)Singh, Paramjit 

   3)Singal, Manav 
 

(57) Abstract : 

A method and system for detecting road anomalies is disclosed which determines the road anomalies by analyzing the video of the 

road taken through the data capturing unit (100) mounted on vehicles. The data capturing unit (100) is configured to capture the video 

of the entire road through a wide angle and G Sensor based camera and corresponding GPS coordinates through a GPS logger. The 

data captured is stored in local memory and later transferred to the processing unit (300). The Al-based central server is configured to 

identify various road conditions based on different parameter. The method and system classifies the quality of roads as good, bad or 

worse and determines the right speed to cross the road anomaly based on recent driver experience. The system is configured to provide 

the key insights about the road condition to the road authorities as well as the subscribed drivers and insurance companies. Figure. 1  

No. of Pages : 21 No. of Claims : 8 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202011014619 A 

(19) INDIA  

(22) Date of filing of Application :01/04/2020 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : COST EFFECTIVE ROBOTIC BASED SEGREGATION OF HOME WASTE TO REDUCE WORK 

TIME OF BLUE-COLLAR WORKERS 
 

  

(51) International classification  

:B65F0001140000, 

B65F0001000000, 

B09B0003000000, 

G06Q0010060000, 

B65F0003000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr.L.Godlin Atlas 
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(57) Abstract : 

India faces lot of challenges in waste management process like collecting garbage, transporting processing and disposal. Escalation of 

waste devastates natural resource. The system in our country cannot cope with the entire volumes of waste generated by current 

population and so the impact is high on environment and public health. Minimal amount of waste is recycled in which leads to an 

unhealthy environment. Segregation of garbage in urban area is a challenge due to urbanization, industrialization and economic 

growth. Dumping of degradable and non degradable waste together contaminates the water by extracting toxins to it. The range of 

waste generated by the cities in a year is between 1.1 million to 3.3 million tones which includes medical wastes, plastic wastes, and 

food wastes etc. Segregating these wastes will play a tremendous role in the development of socio economic growth by maintaining 

human, animal health and soil resource. Our aim is to segregate the waste as degradable and non degradable by automated detection to 

categorize the waste type and reduce the involvement of blue-collars workers to segregate manually as degradable and non 

degradable, which in turn reduces the chance of being unhealthy. Thus, the automatic segregation of waste improves not only the 

hygiene of mankind but also the environment by reducing the contamination of ground water and toxic gases. In order to segregate 

home waste at disposal point, our proposed project delivers simple, cost-effective and eco friendly segregation cabinet which senses 

the waste materials and classifies as degradable and non degradable and further moves the classified garbage in two separate 

compartments. It reduces the burden of humans to segregate, as the amount of waste materials dumped increases day by day. The 

impact of our project is to reduce the economic wastage for segregating garbage and make our nation healthy. 
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(57) Abstract : 

The present invention relates to a system and method for identifying fruit shell life. The fruit shelf-life has been determined based on 

how much fruit is ripped and according to that classification has been done. As ripening is a biological change there must be a heat 

output or heat input that is an exothermic or endothermic reaction and thus there must be a relation with its surface temperature as 

temperature affects most of the biological processes in the development of fruits which in turn influences fruit-size, color, sugar 

content, acid content, starch content, smell, etc. Using thermal imaging without the destruction of fruit, it has been observed that as the 

fruit gets ripe, every day the temperature of the fruit gets increase. Thus according to this temperature difference of each day of fruit, 

we can identify the shelf life of fruit in accurate manner.  

No. of Pages : 29 No. of Claims : 10 



The Patent Office Journal No. 22/2020 Dated  29/05/2020                                    20476 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202021015780 A 

(19) INDIA  

(22) Date of filing of Application :11/04/2020 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : AUTOMATIC WATER FLUSHING SYSTEM 
 

  

(51) International classification  

:F04B0053140000, 

A61F0002660000, 

E03D0005080000, 

E03D0005040000, 

G01F0003180000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. Suhas Deshmukh 
      Address of Applicant :A-1001, Megh Malhar Raga, S. No. 54, 

Bavdhan Pune 411021 Maharashtra India 

   2)Mr. Shubham Sunil Hawaldar 

   3)Mr. Milind Dattatray Killedar  

   4)Ms. Shubhada Sunil Hawaldar. 
(72)Name of Inventor : 

   1)Dr. Suhas Deshmukh 

   2)Mr. Shubham Sunil Hawaldar 

   3)Mr. Milind Dattatray Killedar  

   4)Ms. Shubhada Sunil Hawaldar. 
 

(57) Abstract : 

Present invention related to automatic water flushing system used for cleaning the urinal, consists of foot plate, Rods (attached to 

plate), Foundation block, Springs( mounted on rods), Connecting rod, Plunger (connected to connecting rod), Pipe, incompressible oil, 

Plunger( actuating valve), Valve, Pistons, Connecting rod (between lower and upper disc of piston), Valve spring, Inlet pipe( from 

water tank), Outlet pipe. When person stands on foot plate at that movement valve actuate because of pressure is acting on piston via 

incompressible oil due to movement of foot plate, connecting rod, plunger and metered (i.e. constant volume) quantity of water enter 

into valve through inlet pipe. after that person left his position at that time due to retraction force of valve spring and spring mounted 

on rod ,which is attached to foot plate .piston ,plunger, foot plate comes to normal position and metered quantity of water comes out 

from outlet. This innovation maintains hygiene, saves water, robust and reliable. 
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(57) Abstract : 

An abnormal cell proliferation detection system comprise of an input module installed in the system that is accessed by a user for 

providing Computerized Tomography (CT) scanned image(s) of an organ, a pre-processor connected with the input module for 

segmenting the image(s) into multiple perimeter coordinates in order to identify the organ region in the image(s), a convolution unit in 

association with the pre-processor having multiple layers and filters for mining out a set of features related to abnormal cell growth 

from the image(s) after identification of the organ, a conversion unit linked with the convolution unit that transforms and maps the 

features into an organized linear matrix format and a classification module connected with the conversion unit for tracing and 

classifying the growth into malignant or benign lesion by scrutinising the features via a multi-channel object detection protocol. 
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(57) Abstract : 

ABSTRACT Clogging-free sorting system 100 for tiny precious stones and gems has a modular sieving arrangement 200 comprising 

of a stack of sieving chambers 210. An extendible lid 270 having an engulfing internal profile 271 complementary to an external 

profile of the top lid 240, the measurement and control system 400 comprising of a first and second motor speed control 310, 320, 

process time control and a process display cluster 410, direct and impact weight measurement system 420. A noise control and 

protection arrangement 500 wherein the stack of sieving chambers 210 is secured in the sieving mechanism 300 by the extendible lid 

270, the stack of sieving chambers 210 rotates with a cyclically repeated impact force and the tiny objects experience a cyclically 

varying downward and upward force 294, 295, in the backdrop of a gravitational force, the tiny objects pass through a plurality of 

graded sieve plates 260, the tiny object stuck in any hole 261 of the graded sieving plates 260 gets dislodged due to the cyclically 

varying upward and downward force 294, 295.  
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(57) Abstract : 

The water based CuO (copper oxide) and ZnO (zinc-oxide) hybrid nanofluids deals with thermal management device comprising a) 

nanoparticles suspended in a base liquid, wherein the nanoparticles comprise zinc-oxide and copper oxide nanoparticles, and wherein 

the nanoparticles have a nanoparticle concentration in the nanofluid of about 0.01% to about 5% by volume and hybrid nanofluids 

contains, 25wt% CuO-75wt% ZnO (hybrid fluid-1#CuO:ZnO(25:75)/DI Water), 50wt% CuO-50wt% ZnO (hybrid fluid-

2#CuO:ZnO(50:50)/DI Water) and 75wt% CuO-25wt% ZnO (hybrid fluid-3#CuO:ZnO(75:25)/DI Water as a utilize to heat transfer 

median in the provided heat pipe of the heat transfer. When the heat pipe was charged with 75% CuO-25% ZnO/DI water and 60° 

inclination angle can achieve the best heat transfer performance among other types of working medium and orientation. In addition, it 

is found that the thermal performance of heat pipe was retarded by increasing the heat load in the range of 60W to 160W. [Figure 1]. 
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(57) Abstract : 

FOOTREST ASSEMBLY FOR MOTOR CYCLE Abstract Disclosed is a simple and easy to operate footrest assembly (100) for 

motor cycle. The assembly (100) comprising at least one lever (10) connected to at least one stopper device (40) through at least one 

cable (30), at least one footrest rod (20) pivoted to move between an open position and a closed position, and at least one spring (50). 

The stopper device (40) is connected to the cable (30) and is adapted to keep the footrest rod (20) in closed position under normal 

conditions. The lever (10) is mounted on a handle (60) of the motor cycle in such a way that the driver can apply pressure thereon. The 

cable (30) transmits the pressure experienced thereon to the stopper device (40), releases the stopper device (40), such that the footrest 

rod (20) disengages with the stopper device (40) and set to open position. Figure 1  
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(57) Abstract : 

10) Abstract: Method and apparatus for Prevention of Aerosol spread during surgical and dental procedure generates an invisible 

shield and barrier in between the patient and the dental operatory area so that it forms a bi-directional protection method both for the 

clinician and the patient. This also serves as an invisible mask. The aerosol, splatter, biochemical and biological hazardous substances 

are generated in a dental operatory due to the use of dental tools. These tools operate at various frequencies generally from low to 

ultrasonic and create particles of various sizes that keep floating in the air for up to few hours and cause various diseases, disorders 

and infections to the clinician when he breathes in this contaminated air. This device is a combination of an air curtain, air shower and 

an air suction unit that uses forced air to create positive and negative pressure areas to contain the contaminants in an invisibly 

enclosed area around the patient and then directly removing it from there once the treatment is over. This device prevents the clinician 

and other staff serving the patient from facing the adverse effects of aerosols and also ensures that the patient is not infected if the 

clinician or the staff was already infected and vice a versa. (fig.2)  
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(57) Abstract : 

The lungs is used to bring fresh oxygen to a body. The removal of carbon dioxide and the other wastage in a body it will give you 

freshness to a body. We have multiple channels to combine all the inner and outer tubes. We have an oxygen tank that will supply 

oxygen to supply in blood to circulating in a body to maintain the body at a particular temperature. We have a heat exchanger it will 

exchange the heat in a blood to maintain a body temperature. We have an H2O tank it will supply water in a circulating tube. It 

maintains the energy in blood cells to maintain the body temperature. We have inlet and outlet tubes it which maintain a good 

circulation in a system to gain good efficiency in a patient. Hence, we have a structure to maintain the systems to recover the body to 

the normal stage. This system requires the good gas inlet and outlet chamber should to clean to increase the efficiency. 

No. of Pages : 16 No. of Claims : 6 



The Patent Office Journal No. 22/2020 Dated  29/05/2020                                    20483 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202021016566 A 

(19) INDIA  

(22) Date of filing of Application :17/04/2020 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : DESIGN AND DEVELOPMENT OF INNOVATIVE AI BASED SYNCHRONISED GEAR AND 

CLUTCH SHIFTER MECHANISM. 
 

  

(51) International classification  

:F16H0059100000, 

B60K0020020000, 

F16H0059040000, 

B62M0025080000, 

B60W0030180000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr.S.S.Chinchanikar 
      Address of Applicant :VIIT,Pune Maharashtra India 

   2)Mr.Avez Abdul Fahim Shaikh 

   3)Mr.Shreyas Deepak Sangar 

   4)Mr.Niranjan Sandip Kakade  

   5)Mr.Parth Rajendra  

   6)Prof.Sonal Shamkuwar 

   7)Prof.V.A.Naikwadi  
(72)Name of Inventor : 

   1)Dr.S.S.Chinchanikar 

   2)Mr.Avez Abdul Fahim Shaikh 

   3)Mr.Shreyas Deepak Sangar 

   4)Mr.Niranjan Sandip K akade 

   5)Mr.Parth Rajendra  
 

(57) Abstract : 

Design and development of innovative AI based synchronised gear and clutch shifter mechanism. Abstract:- The Present invention 

deals with design and development of one of kind gear shifter assembly to withstand the lag in orthodox gear changing tool and 

smooth rpm based transaction in various dynamic phases. In the most well-liked embodiment of the invention, the gears are shifted by 

suggests that of a motor mounted directly on the gear-case of the mechanism of the any vehicle, the gear-shifting rods of the 

mechanism being equipped with racks with that mesh pinions on the shafts of a combine of armatures; the propulsion of the armatures, 

in turn, or controlled by one switch, that is capable of swinging in clockwise and anticlockwise planes, the operative lever acquiring 

associate in-slot in a switch-casing carried by the steering post; the movement of same switch is controlled by an ECU circuit designed 

to stop grinding of the gears against one another in abrupt transmission, just in case they are not move quickly into registration within 

the gear-shifting operation and therefore the operative handle of the switch is capable of smooth transaction. This invention relates to 

associate improved electric gear shifter, that is especially helpful in reference to motor vehicles; and therefore the primary object is to 

supply improved and simplified electrical gear-shifting mechanism-which is totally custom-made to its purpose. 
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(57) Abstract : 

The present invention relates to a method of detection of DNA transformation using Carbon dots (C-dots) comprising the step of 

extracting a plasmid DNA; preparing a plasmid DNA-Cdots conjugates; transforming competent culture cells of Bacillus subtilis 

MTCC 441 with DNA-Cdots conjugates; detecting the transformants using fluorescence microscopy. 
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(57) Abstract : 

A conversational Artificial Intelligence (AI) platform configured to provide automated response to users in an interactive environment 

by applying layers of AI engine that comprises of AI based auto-suggestion, AI markup language, Natural Language Processing 

(NLP), unsupervised algorithms and machine learning and deep learning methodology to constitute and provide set of defined 

responses using deep multi-task learning and reinforce the learning capabilities of machine using the feedback mechanism. The AI 

platform provides a multi-channel, multi-platform, multi-lingual and multi-format virtual assistant to provide static and dynamic 

responses based on userÊs queries. The AI platform further provides an easy to train Cognitive AI framework using Chatbot markup 

language (CBML) and easy to integrate and manage using Chatbot as a Service (CaaS).  
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(57) Abstract : 

The present invention relates to the field of wireless networks. More particularly, the present invention relates to a communication 

system and method for providing differential services to group of nodes in network. Further the present invention relates to a restricted 

access window (RAW) based service differentiation method for the group of devices. Advantageously the present invention relates to 

a communication system for providing differential services to group of nodes in network without changing the default MAC 

parameters. The present invention relates to a communication system for providing differential services to group of nodes in network 

for association of communication devices and for slot allocation. Further the present invention relates to an apparatus with access 

point [110] and the communication devices [100] implemented on a computing hardware comprising a processing unit, a memory unit 

and a transceiver unit, for implementing the method. 
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(57) Abstract : 

ABSTRACT The present disclosure provides a method and system for context-based video compression. The method includes 

combining context information with saliency information to generate heatmap which is used to identify one or more significant 

regions and one or more insignificant regions. The one or more significant regions are encoded with a high number of bits as 

compared to the number of bits used for encoding one or more insignificant regions. By performing context-based video compression, 

the present disclosure yields a considerable size reduction on the overall video without degrading the viewing experience of the user. 

Fig. 1a  
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(57) Abstract : 

In accordance with an aspect of the present invention, a system for purifying air through natural means is provided. The system 

includes a filter bed to grow plants with roots through a growing medium such that the roots receive plurality of airflows with multiple 

sets of pollutants and arrests a first set of pollutants. The system then includes a filter membrane made of a fibrous structure 

configured to receive the airflows from the filter bed such that the filter membrane arrests a second set of pollutants that has passed 

through the filter bed. The system also includes an air propulsion mechanism with at least one fan, connected to the surface of the 

filter membrane propels the indoor, airflow through the filter bed and the filter membrane. The system then includes an ultraviolet 

light chamber connected to the air propulsion mechanism receives the airstreams from the filter membrane and disinfects the 

airstreams from a third set of pollutants from the airstreams. The system further includes an IOT based system configured to control 

the air propulsion mechanism and the ultraviolet light chamber. The system furthermore includes a user interface communicably 

connected to the IOT system and configured to display pollution level, various activity and status of components. Fig 2. 
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(57) Abstract : 

India generates about 26000 tonnes of plastic wastes every day. It was estimated that around 10000 tonnes of plastic wastes remains uncollected and 

left on the environment. These uncollected plastic wastes spoils environmental health and reduces the soil quality. Plastic industries generally collect 

possible plastic wastes and recycle it for next product. The recycling of waste plastic is done by two processes, crushing and followed by moulding. 

A huge area is required for both the process. This invention combines plastic crushing and moulding unit to form a smart cost unit and gives a way 

for effective plastic waste management. This invention brings insight in combing two separate units without consuming large area.  
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(57) Abstract : 

Autonomous Sterilized Thermal Sensing System for virus scanning during epidemics is to avoid or minimize human intervention and speed up the 

process of thermal scanning and control the spread of infection. Social closeness may increase the spread of the contagion. The less number of 

humans involved or the less time with crowd, the better the situation will be. But there might be minimum needs which make people to move in the 

society. The proposed autonomous thermal sensing system minimizes human involvement and reduces the spread serving the purpose. Brief 

description of the system Epidemic virus outbreak is a situation which creates the spread of virus through various reasons like contact or closeness of 

a person who is infected due to the virus. The virus spreads rapidly in an exponential way. Unfortunately humans travelling from one country to 

another country become serious carriers of virus unknowingly. To restrict the outbreak and subside the situation to limit the spread of epidemic, all 

the channels leading into the nation are screened thoroughly. For this thermal sensing of the passengers is quite essential primary step. Thermal 

sensors are operated and the results are directly verified by a paramedical assistant. These paramedical assistants are more prone to get infected by 

the contagion. The situation can be convalesced by providing an Automatic Thermal Sensor System. This system can be further sanitized 

automatically immediately after each use so that infection do not spread to others.  
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(57) Abstract : 

The invention proposes an object orientation principle which describes the functionalities of automated passport management system from various 

perspectives. The diagrams depicts the functional, behavioral and structural aspects of automated passport system. The proposed modeling 

methodology is based on the principle of object orientation, which allows describing both software and functionalities explicitly. Furthermore, it is 

illustrated how the well-known object oriented specification language unified modeling language can be adopted, to provide an adequate 

formalization of its semantics, to describe structural and behavioral aspects of smart phone database management system related to both logical and 

physical parts. It is needed to implement the software on the basis of Object Oriented Model developed. Flaw in modeling process can substantially 

contribute to the development cost and time. The operational efficiency may be affected as well. Here special attention is paid in planning phase and 

the same is extended to the implementation phase of the invention. 
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(57) Abstract : 

ABSTRACT Present invention relates to a wrist device (100) used in bionic hand. The wrist device (100) is to provide a bionic hand 

for an individual that can rotate and lock in seven locking positions and can be controlled by the users. The improved wrist device 

(100) includes a cog wheel (4) with seven locking positions. The seven locking positions are arranged at an interval of 30 degrees. The 

locking positions are obtained by compression of the compression spring (6) and moment of indexing wedge (5) in upward direction. 

The indexing wedge (5) movement results in the cogwheel (4) dis-engagement from the said indexing wedge (5) and enables the wrist 

palm end (7) to move freely in desired angles. The wrist device (100) allows the human beings to accomplish sophisticated 

movements. It enables the human beings to complete the tasks accurately. It provides to user an adjustable multiple position locking 

wrist device system (100) and enables the user to grasp objects of various shapes and sizes with minimal number of components. 

Figure associated with Abstract is Fig. 2  
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(57) Abstract : 

A Multiplex PCR assay with a unique cocktail of primer mix to identify pathogenic bacteria causing sepsis in neonates by collecting 

blood samples. The sensitivity of multiplex PCR diagnostic tool is used for the detection of microbial targets which is enhanced by 

slight modifications over the standard silica-based spin column method for genomic DNA extraction and a sample enrichment using 

pretested appropriate enrichment media.  
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(57) Abstract : 

ABSTRACT AN APPARATUS FOR EXTRUDING DOUGH The present invention explains an apparatus for extruding dough, 

comprising a frame 101, a tank 102, a cylinder 105 and piston 106, a die 107, a cutting mechanism 108, a lifting mechanism 109, a 

plate 111. The tank 102, including an upper end 103 and a lower end 104, is affixed to the frame 101 for receiving the dough. The 

cylinder 105 with piston 106 is attached to the frame 101 above the tank 102 for extruding the dough. The lower end 104 of the tank is 

provided with the die 107. The cutting mechanism 108 is provided for cutting excess dough below the die 107. The lifting mechanism 

109 is attached to the frame 101 below the tank 102, moves vertically relative to the frame 101. The plate 111 is provided on the 

lifting mechanism 109 for receiving the extruded dough from the die 107. Fig.1  
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(57) Abstract : 

The present invention is effective against all types of microbes, comprising a rectangular device made of copper; filters with the pre-

coated metal on adsorbent materials such as gelatin, cellulose and other polysaccharides are fixed on walls of the device, also it is 

lined up with single to multiple bulb sockets producing UV rays with a wavelength between 200 and 280 nanometers. Device have 

ultra sonicator producing specified frequency of ultra-sound waves within controlled time. Device can be connected to charging port 

or can be used directly by connecting with rechargeable battery (12 V). Automated indicator is fixed for the UV light and 

ultrasonication unit duration of exposure. 
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(57) Abstract : 

As an alternate to conventional power sources, this invention aims to harness mechanical energy dissipated through human footsteps 

by using the piezoelectric phenomenon. An arrangement of sensors along with an appropriate mechanical coupling design, serves as 

the basis for the piezoelectric energy harvesting tile that harnesses energy from mechanical motion. The electric energy generated 

when appropriate load is applied on the tile is captured via the load circuit designed to cumulate irregular pulses of power from the 

piezoelectric stacks, rectify them, stores them in a capacitor and convert accumulated energy to a constant DC output when a xed 

voltage level has reached on a storage capacitor. This energy can be utilized to power different electronic devices which consume low 

power. The Harvesting unit is a doormat provided at a suitable height so when a visitor steps on it the doorbell is activated and it 

notifies the user of their presence. 
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(57) Abstract : 

ABSTRACT METHOD AND KIT FOR DETERMINING THE CALCIUM LEVEL IN A BODY FROM A SALIVA SAMPLE The 

present disclosure provides an in-vitro, non-invasive method for determining the calcium level in a body from a saliva sample. The 

method comprises the steps of creating a pH table and a calibration graph. Dipping at least a portion of a test strip into a test saliva 

sample, to obtain a sample coated portion. The sample coated portion of the test strip is then maintained for a pre-determined time to 

obtain a color change in the sample coated portion. The color change of the sample coated portion is then analyzed with the pH table 

and the calibration graph to determine the calcium level in the body. The present disclosure further provides a kit for determining the 

calcium level in a body. The method and the kit of the present disclosure is non-invasive, easy to use and is cost-effective.  
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(57) Abstract : 

Generally rocking a child is one of the challenging act for our caretakerÊs especially during mid-nights. Due to improper rocking, the 

baby will suffer with poor ventilation which cause restless sleep, get disturbed in brain development, continuous crying and inactive as 

mentioned by medical study reports. To overcome these issues, the present invention is created for newborn babies to reduce sleeping 

disorders. This invention is working based on Cloth cradle arrangement and stepper motor setup.  
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(57) Abstract : 

The main aim of the system is to develop the wireless power transmission technology for charging the electric vehicles while moving. 

The serious environmental pollution caused by internal combustion engines, together with the depletion of fossil fuels, has motivated 

global interest in eco-friendly energy. As a result, electric and hybrid vehicles that use both a combustion engine and an electric 

engine have already been widely commercialized. However, all-electric vehicles, such as plug-in electric vehicles and battery electric 

vehicles, are distributed narrowly at present owing to some battery-related drawbacks such as large size, heavy weight, high price, 

long charging time, and short driving range. In an effort to address battery problems, the concept of roadway-powered electric vehicles 

has been proposed. With this system, the electric vehicle is charged on the road by wireless power charging, and the battery can hence 

be down sized and no waiting time for charging is needed.  
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(57) Abstract : 

The dairy products monitoring is very much essential in the day to day life since any contamination many spoil the full product. In the 

dairy industry the monitoring of the status of the milk manually will take long time and the manual labor has to be present in order to 

periodically monitor the status. In this system we are going to monitor the parameter of the milk such as temperature once if the 

temperature goes high the cooling system will get automatically ON. The pH value of the milk is determined in order to find whether 

the milk is contaminated or not. The density of the milk value are monitored in order to estimate the calories content of the milk which 

will be useful for the cost estimation of the milk supplied. Track the vehicle carrying milk to known its position. 
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(57) Abstract : 

Abstract Exemplary aspects of the present disclosure are directed towards the Energy Efficient Cloud-based Building Energy Management System 

(BEMS) which typically consists of several Remote Management Terminals (RMTs) 101 installed in every distribution board (DB) of a 

building/commercial complex for power measurement and control. These RMTs communicate with each other and with a Main central console 

(BEMS MAIN) 103 through mesh network 102 formed through Wi-Fi or RF and operates on cloud computing protocol. Both RMT 101 and Main 

central console (BEMS MAIN)103 consist of OLED display 103d for statistics display, inbuilt Wi-Fi, RF, and Bluetooth transceivers 103f for better 

reliable communication and onboard 1500mAH LiPo battery for continues power supply. In RMTs, Noninvasive Current Transformers (CTs) 101c 

and Potential Transformers (PTs) 101d signals are processed by ADE7816 Power IC 101b and relevant power data is sent to Long Range (LoRa) 

enabled ESP32 microcontrollers 101a. This RMTs 101 send the power data to Main central console (BEMS MAIN) 103 through Wi-Fi/RF 102 

which has in-build GSM700 module 103b for internet connectivity 107. This Main central console (BEMS MAIN)103 communicates with cloud 

platforms Amazon Web Services 104 and MATLAB ThinkSpeak 105 for suitably processing and storing the data for future analysis and for 

executing control strategies. Amazon Web Services 104 performs statistical analysis over the cloud and sends the alerts to the user through API or 

voice assistants or receives a command to control the Modular case circuit breaker (MCCBÊs) 101e. Whereas MATLAB ThinkSpeak 105 gives a 

free high-class GUI graphical representation, analysis, and prediction tools to users in their free mobile application where a user will choose the 

required. Through user interface 106 and AWS cloud, instructions can be given to control any Modular case circuit breaker 101e present in the 

distribution board for power control. The invention will help in energy auditing, load demand forecasting, and analysis of power consumption at 

different nodes in any establishment of the small or large layout. FIG 1 
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(57) Abstract : 

The present invention relates to a process for the preparation of Methyl-4-methoxyacetoacetate of formula I, which is industrially 

feasible Formula I  
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(57) Abstract : 

A fabric personal protection equipment (PPE - mask, fabrics) offering general viral suppression with approved drugs in sublethal, non-

toxic, health and safety compliant proportion is provided. The lower levels of titres of common viruses encountered in ambient air are 

reduced by drug-assisted coating together with a bio-safe contagion binding agent added on fabric matrix by 80-100%. This drug-

assisted fabric matrix aims at improvisation such as fabric cotton mask and other personal protection wear through industrial upscaling 

of the fabric PPE manufacturing process. Our drug assisted antiviral coated fabric is a simple means that protects individuals from 

breathing the contagion circulation in ambient air. It helps alleviate the distress of economically challenged people who find it 

increasingly difficult to balance their essential outings in open air and adhering to social distancing requirements in the COVID-19) 

pandemics, and serves also as a cheaper, effective PPE wear fabrics for healthcare use 
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(57) Abstract : 

Testing is a very crucial aspect of any modern industry. Since testing is the primary aspect of production, it is necessary that the 

testing methodology is practical and efficient. Past testing trends have achieved efficiency through a compromise in resource and 

finance. With digitization making a significant emergence, it finds an application in testing. Here is where, Digital Twin intervenes. 

Digital Twin offers an efficient solution to testing by bridging real and digital world objects/parameters/processes in a very effective 

way. In this way, not only are the real world objects replicated with a high accuracy, their functions and interactions within any given 

framework can also be mapped through absolute precision. This is achieved through the combination of the disciplines of 

computational embedding and IOT. The designed system strives to overcome the shortcomings of the past trends by using robust data 

collection and analytical procedures. The approach of producing the Digital Twin is proactive and holistic, thereby allowing smooth 

and refined tests to be performed across a diverse array of industrial disciplines. 
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(57) Abstract : 

An watering system includes a moisture sensor, a process control unit, a water tank, a piping assembly, and a solar power unit. The 

moisture sensor detects a moisture level of the soil and generates a signal on detecting the moisture level in the soil is reduced than a 

threshold value. The process control unit initiates the operation of a piping assembly. The water tank is positioned near to the balcony 

to store water for irrigation. The piping assembly irrigates plants planted on the balcony. The process control unit stops the operation 

of the piping assembly on receiving the signal from the moisture sensor indicative to the moisture level more than the threshold value. 

The solar power unit supplies power to the moisture sensor, the process control unit, and the piping assembly. 
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(57) Abstract : 

The present invention is related to a method for secure text and image transmission via mosaic images embed in videos for solar based 

system. The objective of the present invention is to solve the problems in the prior art related to adequacies in the communication of 

secure information for a remote location in form of image and text. The disclosure presents a method for preparation and transmission 

information in form a videos of mosaic images carrier secure information.  
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(57) Abstract : 

Abstract The present invention relates to the field of Mechanical Engineering more precisely MANUAL CUM SEMI-AUTOMATIC 

IDIYAPPAM MAKER OF VARIOUS CAPACITIES FOR DOMESTIC AND COMMERCIAL APPLICATION• when right hand 

rotates the handle in clock-wise then driver of power transmission & bevel gear rotates simultaneously, driven gear of power 

transmission gear rotates pinion gear which is linked with rack whereas driven bevel rotates Idiyappam take off plate which is linked 

with two thin gear hence while rack push down the piston inside of barrel which hangs on a vertical position inside horizontal deep 

groove arrangement then at the end of the barrel replaceable disc extrudes the dough in the form of strings/noodles and finally 

captures on the take-off plate as Idiyappam in circular form, after empty the barrel the right hand rotates the handle in anti-clock wise 

pinion gear & rack pulls up the piston.  
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(57) Abstract : 

The requirement of intelligent connected devices for smart homes is more because of Internet of Things (IoT). The smart home appliances must be 

energy efficient the intelligence comes with automatic control or remote control of appliances via internet. This intelligent power outlet allowing user 

to control the connected appliances with voice commands and mobile application. The device will also allow user to monitor their real-time power 

consumption while away from home. This Smart Outlet features power outlets to individually control up to two to eight connected appliances at once 

and real-time control of the devicesÊ power consumption over time by multiple modes like user control mode, peak time control mode, automatic 

control mode and energy saving mode. This device has three parts, first part is the smart outlet is used to control the switching power supply 

automatically according to mode. It can measure voltage and current for analysis. Second part is a smart gateway, it acts as the mediation module for 

communication and implement the concept of IoT. Third part is a management platform and mobile app running learning algorithm for automatic 

mode selection. This device has following features.  Works with popular smart home voice engines like Alexa, Siri, Google home  Monitor the 

energy usage through mobile application and control remotely by scheduling on and off time  Multiple power outlets to connect up to eight devices 

with input voltage of 240V  Connect over existing home Wi-Fi  Voice command controlled in home network  Portable to fix any where  
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(57) Abstract : 

ABSTRACT: Title: Promoting Entrepreneurship Culture on the Campus The present invention discloses a system for promoting 

entrepreneurship culture on the campus. The proposed entrepreneurship training system facilitates students to acquire practical 

experience in facing and solving the practical problems in their future start-upsÊ within their campus itself. The system comprises a 

registration module, an entrepreneurial stream selection module, a segment management module, an idea training module, a sectoral 

training module, a field review module, a student entrepreneur assessment module, a mentor appointment module, a feedback 

assistance module and a feedback response module. The system allows the students to register and manage their practical 

entrepreneurial activity in a systematic way and attain score or grade to achieve better academic rankings apart from the practical 

experience in the entrepreneurship.  
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(57) Abstract : 

ABSTRACT: Title: A Low Cost Effective Multi-Faceted System for Auto Scaling of Servers in Cloud The present disclosure 

proposes a low cost effective multi-faceted system for auto-scaling of servers based on task requests waiting in queues. The low cost 

effective multi-faceted system 100 for auto scaling of servers comprises a task recording means 101, an assessing means 102, a server 

selecting means 103, a task waiting means 104, and an incentive calculating means 105. The enhanced optimization algorithms are 

proposed for energy efficient resource allocation in a multi cloud environment. The system assigns incoming job requests to resources 

equally by using a load balancer in such a way that resources are utilized effectively. The other objective of the invention is to provide 

an effective multi-faceted cost model for auto scaling of servers that allows dynamic resource allocation, reduce the power 

consumption of the data center in the cloud and attain higher client satisfaction. The proposed system is designed with incentive, fine 

based on task request time and the effect of resource sharing between various tasks to achieve maximum usage of the server. The 

system is generic, robust and flexible thereby leading to significant energy savings by meeting the userÊs requirements.  
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(57) Abstract : 

ABSTRACT: Title: Three dimensional hybrid scaffold for islet cell transplantation and its preparation method thereof The present 

disclosure proposes a three dimensional hybrid scaffold for islet cell transplantation which comprises 61.5 to 63.5 percentage of 

natural gum polysaccharide, 5.25 to 13.5 percentage of graphene nanomaterial and 30.25 to 26 percentage of cross-linking agent. The 

hybrid scaffold is used in islet cell transplantation and proliferation to improve the insulin secretion and control blood glucose levels 

for treating type 1 diabetes. The hybrid scaffold with peculiar properties aids to provide effective proliferation of islet cells. The 

number of cells required for the transplantation is reduced by utilizing the hybrid scaffold for islet transplantation and proliferation.  
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(57) Abstract : 

My Invention DESIGN AND FABRICATION OF ELECTRIC SMART BIKE WITH VOICE RECOGNITION is the number of motor vehicles on 

the roads throughout the world increases at staggering rate each year, the dependence on oil-based fuel grows almost unchecked. The increased use of 

non-renewable fossil fuels brings with it environmental problems such as: the greenhouse effect, health problems and concern over the stability of 

fuel supply. To move away from this dependence on oil, a vast amount of money is being spent on the development of electrical vehicles (EVs) that 

may be produced. This invention presents of electrical motorcycle design. The aim is to investigate how to design a simple yet cost effective model 

of electrical motorcycle with intelligent control system and voice control. This can be implemented by replacing the internal combustion engine, by 

an electrical motor, an intelligent controller, and a battery pack, cabling system and monitoring instruments by combining it by voice command 

control to give the rider a user friendly interface between him and the bike. The voice command will be used for turning on and off the motor and 

lights.  
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(57) Abstract : 

An electric vehicle system for shared mobility [0024] The present invention provides an electric vehicle system for shared mobility to 

build a network of anti-theft electric vehicles. The system (100) comprises a battery system (101) to house one or more battery units 

(101a) for charging purposes. The battery system (101) provides electrical power to a motor (102) which propels the electric vehicle. 

A motor controller unit (103) is disposed in the system (100) to control the operation of the motor (102) such as drive and lighting 

conditions based on user-generated signals. The system (100) also comprises a server (104) to store information pertaining to the 

functioning of the system (100). Further, the system comprises an Electric Vehicle Control Unit (EVCU) (105) to facilitates 

communication between the components of the system (100). (Figure 1)  

No. of Pages : 18 No. of Claims : 8 



The Patent Office Journal No. 22/2020 Dated  29/05/2020                                    20514 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202041019122 A 

(19) INDIA  

(22) Date of filing of Application :05/05/2020 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : SYSTEM AND METHOD FOR CONTROLLING VIEWING OF MULTIMEDIA BASED ON 

BEHAVIOURAL ASPECTS OF A USER 
 

  

(51) International classification  

:G06K0009000000, 

G06F0003010000, 

H04L0029060000, 

G06F0016583000, 

H04N0021422000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RAVINDRA KUMAR TARIGOPPULA  
      Address of Applicant :F 301, JMR SPRING AVE, STREET 

NO 2, MJ COLONY, MOULALI, HYDERABAD - 500040, 

TELANGANA, INDIA Telangana India 

(72)Name of Inventor : 

   1)RAVINDRA KUMAR TARIGOPP ULA  
 

(57) Abstract : 

SYSTEM AND METHOD FOR CONTROLLING VIEWING OF MULTIMEDIA BASED ON BEHAVIOURAL ASPECTS OF A 

USER ABSTRACT A system for controlling viewing of multimedia is provided. The system includes an image capturing module 

captures images or videos of a user while viewing the multimedia. A mouth gesture identification module extracts facial features from 

the images captured of the user; identifies mouth gestures of the user based on the facial features extracted. A training module 

analyses the mouth gestures identified to determine parameters; builds a personalised support model for the user based on the 

parameters determined. A prediction module receives real-time images captured, wherein the real-time images are captured while 

viewing the multimedia; extract real-time facial features from the real-time images captured; identifies real-time mouth gestures of the 

user based on the real-time facial features extracted; analyze the real-time mouth gestures identified to determine real-time parameters; 

compare the real-time parameters determined with the personalized support model built for the user, and control outputs based on 

compared data. FIG. 2  
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(57) Abstract : 

This invention provides an e-visor, a PPE, having a negatively charged surface, which is expected to repel the coronavirus because the 

coronavirus also has a negatively charged surface. The electrical charge of any micro organisms positive or negative, can be repelled 

by providing the same electrical charge, and kill them by coagulating the protein in them by modifying the voltage and other electrical 

parameters. The e -visor, during use, makes use of solar power and or a rechargeable battery to provide this negative charge on the 

surface of the visor. The negatively charged surface of a visor, any PPE or any other material, instruments and walls of the surfaces 

that is exposed to the coronavirus-infected patient, The visor could also be made with conventional transparent materials and use the 

transparent conductive films and coats to make the electricity pass through, to repel and kill the coronavirus 
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(57) Abstract : 

TITLE: HIGH SOLID LOADING SACCHARIFICATION PROCESS OF WASTE PULP AND PAPER SLUDGE (PPS) 

MATERIAL FOR PRODUCTION OF FERMENTABLE SIMPLE SUGARS IN CONCENTRATED FORM APPLICANT: 

KARUNYA INSTITUTE OF TECHNOLOGY AND SCIENCES ABSTRACT The present invention discloses a process of 

production of fermentable simple sugars in concentrated form from waste pulp and paper sludge (PPS) material employing High solid 

loading saccharification process. The process of the present invention comprises of a. Procuring waste pulp and paper sludge (PPS) 

with characteristic composition; b. Pretreating the PPS by steam explosion followed by sodium hydroxide treatment for maximum 

removal of lignin and poorly fermentable hemicelluloses to form pretreated PPS; c. High solid loading saccharification of the pre-

treated PPS employing characterised concentration of Low cost commercial crude cellulase enzyme (SUPER CUT) of specific 

activity, characterised concentration of solid loading and characterised concentration of surfactant TWEEN 80for predetermined time 

to obtain maximum production of fermentable simple sugars.  
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(57) Abstract : 

The present disclosure describes a method to make a financial transaction viz. a payment from a payer to a payee using a vehicleÊs 

license plate number. The method may be, on purpose, relating to a vehicle (automobile). The method involves software applications 

that work on communication devices such as smartphones. A software application is built with several capabilities not limited to, 

configure and access financial arrangements / payment instruments such as bank accounts or e-wallet accounts for making / receiving 

payments; configure a vehicleÊs license plate number and make or receive payment requests raised for a license plate number. 
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(57) Abstract : 

Cancer is defined as the uncontrolled growth and spread of abnormal cells. Mercaptopurine is used to treat many cancers such as-

pancreatic, breast, colon, head& neck etc. The aim of the present study is to analyse the targeting efficiency of the drug through 

molecular docking, as the protein ligand binding plays an important role in structure based drug designing and therapeutic activity of 

the dug. Cancer is defined as the uncontrolled growth and spread of abnormal cells. Mercaptopurine is used to treat many cancers such 

as-pancreatic, breast, colon, head& neck etc. The aim of the present study is to analyse the targeting efficiency of the drug through 

molecular docking, as the protein ligand binding plays an important role in structure based drug designing and therapeutic activity of 

the dug. Cancer is defined as the uncontrolled growth and spread of abnormal cells. Mercaptopurine is used to treat many cancers such 

as-pancreatic, breast, colon, head& neck etc. The aim of the present study is to analyse the targeting efficiency of the drug through 

molecular docking, as the protein ligand binding plays an important role in structure based drug designing and therapeutic activity of 

the dug.  
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(57) Abstract : 

The invention relates to a solid media which promotes faster growth of Leptospira Interrogans, on the surface of the media and the 

growth is increased/accelerated (with) due to addition of growth stimulants and alternatives protein sources. The components of the 

media includes sugar, proteins and lipids which play a critical role in providing energy, production of cell wall and also motility 

boosting in the organism. This media promotes rapid replication of bacteria and full growth of Leptospira Interrogans This media 

helps cultivation of Leptospira in short duration of 48-72 hrs on the surface of the media. The currently existing media at least a week 

time is required for growth and the organism grows inwards into the media.  
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(57) Abstract : 

ABSTRACT METHOD OF DETERMINING THE AMOUNT OF ANDROGRAPHOLIDE PRESENT IN A SAMPLE The present 

dislosure relates to a method for determining the amount of Andrographolide present in a sample comprising Andrographolide. The 

method is carried out by reverse-phase high performance liquid chromatography (RP-HPLC) column using an isocratic mobile phase 

comprising 0.1% Formic acid and Acetonitrile in a ratio of 60:40 (v/v). The detection of Andrographolide in the sample is done by a 

photodiode array detector; and the determination of the amount of Andrographolide present in the sample is done by plotting a 

calibration curve of a standard sample and correlating the RP-HPLC spectra of sample and the calibration curve. The method exhibits 

high sensitivity for determination of low concentrations of Andrographolide from samples.  
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(57) Abstract : 

Title: Continuous noninvasive vascular parameters measuring device and a method of configuring the same The present invention 

relates to an improved method to collect the vascular parameters for the purpose of standardizing and configuring a noninvasive 

device. More specifically the said noninvasive device is fabricated to measure the continuous blood pressure, arterial compliance, 

stiffness index of the user, whereby measuring only an instantaneous pulse wave velocity of the user, using a single source input 

ultrasonic wave by means of device embedded ultrasound sensor (M2) (110). The parameter pulse wave velocity measured by the 

device shall be computed to the programmed microprocessor (120) therein, to provide the vascular parameters (180) such as a 

continuous blood pressure, an arterial compliance and a stiffness index.  
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(57) Abstract : 

ABSTRACT PROCESS FOR PREPARING CELLULOSE NANO-FIBER BASED BIODEGRADABLE FILM, AND THE 

BIODEGRADABLE FILM PREPARED THEREBY The present disclosure relates to a process for preparing cellulose nano-fiber 

based biodegradable film from jackfruit perianth, and a cellulose nano-fiber based biodegradable film prepared thereby. The film 

comprises cellulose nano-fibers obtained from jackfruit perianth in an amount in the range of 20 wt% to 30 wt% of the total weight of 

the film, fennel seed oil in an amount in the range of 0.001 wt% to 0.01 wt% of the total weight of the film, polyvinyl alcohol in an 

amount in the range of 60 wt% to 80 wt% of the total weight of the film, and water in an amount in the range of 1 wt% to 5 wt% of the 

total weight of the film.  
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(57) Abstract : 

Recently women are facing physical and sexual harassment from public transports and streets. In order to mitigate these issues, smart 

devices has to be devised to meet these challenges. In this paper, we propose a novel system entitled as self-defence smart device for 

women safety based on Arduino, GPS and GSM Modules to send a emergency message to their beneficiaries, police control room or 

top 5 contacts in their mobile with location information and generate an alarm based on a chip attached in the footwear has been 

activated on the personÊs one leg as tapping the other leg for four consecutive times. In addition, prototype which consists of smart 

band gets activated by tapping the emergency switch mounted on the women. The device will be simulated on reception of the GPS 

signal and transmits the GPS location to the database server. The information processed in the web application will be notified during 

the emergency with distribution of the image captured by the AI camera along the GPS location of the victim to beneficiary and 

control room. IoT module was used along the GPS module and GSM module for communicating with the information with others. 

The electric shock circuit has been imported on the top of the band with two metal points consist of electrode to emit current. It 

functions on contact of the two metal points with any surface of the body during the harassment. The electric shock generates with the 

help of relay. A smart mobile application developed on the android platform process to obtain the sensed information in the database 

server via wifi module or Bluetooth module to notify the beneficiary or emergency contact on required information. The mobile 

application has been modelled with online and offline functionalities to send the location details for every second. And then AI camera 

were used in the smart band device to capture the images of the live actions and stored in their desired website link. And then the link 

would be shared to the Emergency contacts and Police Control room.  

No. of Pages : 7 No. of Claims : 1 



The Patent Office Journal No. 22/2020 Dated  29/05/2020                                    20525 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202041019535 A 

(19) INDIA  

(22) Date of filing of Application :08/05/2020 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : PROBIOTIC FORMULATION FOR REDUCING STRESS, ANXIETY AND DEPRESSION 
 

  

(51) International classification  

:A23L0033000000, 

A23L0019000000, 

A61K0033060000, 

A61B0005160000, 

A23L0033105000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. RATNA SUDHA MADEMPUDI  
      Address of Applicant :Unique Biotech Limited, Plot No. 2, 

Phase - II, Alexandria Knowledge Park, Kolthur Village, 

Shameerpet Mandal, R.R. Dist., Hyderabad. Telangana India 

(72)Name of Inventor : 

   1)Dr. RATNA SUDHA MADEMPUDI  
 

(57) Abstract : 

ABSTRACT PROBIOTIC FORMULATION FOR REDUCING STRESS, ANXIETY AND DEPRESSION Stress is any demand 

placed on the brain or physical body, thereby leading to anxiety and depression and it is a common phenomenon experienced by 

humans and animals. Stress, anxiety and depression often leads to serious mental ill health. People with anxiety disorders respond to 

certain things or situations with fear and dread and display physical signs such as a pounding heart and sweating. Often, people lose 

their willpower, concentration and interest in day to day activities, are drained of energy and can even become devoid of any emotion. 

It is documented that low activity of certain neurotransmitters can result in anxiety, chronic stress, depression, difficulty in 

concentrating, memory problems, muscle pain, headaches, insomnia and sleep problems. Therefore, if the level of these 

neurotransmitters is raised, the problem of stress, anxiety and depression can be cured. The invention describes a formulation to 

naturally increase the levels of certain neurotransmitters in the body, thereby reducing stress, anxiety and depression. Kanan Puranik 

IN/PA-1098 Patent Agent for the Applicant  
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(57) Abstract : 

A LEARNING-BASED MOTOR CONTROL SYSTEM FOR ELECTRIC VEHICLE AND A METHOD TO OPERATE THE SAME 

ABSTRACT A learning-based motor control system for an electric vehicle is disclosed. The system includes an electric vehicle motor 

control subsystem to inject one or more random tuning parameter values, collect each real-time value corresponding to each real-time 

performance parameters, computes several errors based on comparison of each real-time values with each of the multiple 

predetermined threshold values. The static controller computes one or more net error function values representative of the one or more 

errors, generates training data at the running condition of the electric vehicle; a performance parameter optimization subsystem to 

perform regression of the training data by using at least one learning technique, minimizes one or more net error function values by 

using at least one optimization technique, identifies one or more optimized tuning parameter values, utilize the one or more optimized 

tuning parameter values for transmitting to the static controller for controlling motor of the electric vehicle. FIG. 1  
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(57) Abstract : 

A MULTILAYER GATE METAL OXIDE SEMICONDUCTOR FET FOR REDUCING SHORT CHANNEL EFFECT A multilayer 

gate Metal Oxide Semiconductor FET for reducing short channel effect comprising; a substrate region(002)of semiconductor material 

of suitable doping with free charge carriers as the base, a doped semiconductor material of thickness with carriers oppositely charged 

with that of the substrate, etched and fixed at both the sides from the surface plane of the substrate as source (001) and drain (003) 

extending inside the substrate to a depth and the sides of the substrate forming p-n junctions with the substrate; the exposed substrate 

region between the source and drain induced to be an effective channel for charge carriers insulated with oxide layer (012); multiple 

strips (004, 006, 008 and 010) using different gate material for each strip configured to transversely enclosing the surface(012) 

forming the gate region inducing charge carriers in the substrate region, conducting at least threshold voltage (VTH ) in ON and OFF 

state.  
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(57) Abstract : 

A FOOT OPERATED EQUIPMENT FOR LIQUID DISPENSING SYSTEMS, works on the principle of foot muscle action and 

action of springs, this equipment helps in dispensing of the liquids through liquid dispensing systems without the contact of hand of 

the user. 
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(57) Abstract : 

AN ESCALATOR FOR LIFTING THE ELDERLY OR PHYSICALLY CHALLENGED PERSON FROM THE GROUND LEVEL 

An escalator for lifting the elderly or physically challenged person from the ground level comprising of a lead screw designed to be 

mounted on both sides from roof top to bus floor covered with a hollow pipe which is fixed rigidly by the bearing housing assembly 

held at the bottom and with the electric actuator on the top of the bus; three automated steps with a rectangular plate of uniform 

thickness with a spike arrangement connecting the base step and the nut mechanism; the steps moving up and down by the axial 

movement of the nut on the lead screw pertaining the base step; slots having provision for the steps to move vertically up and down 

mounted on the main track section along with the base step; sensors provided in the slots to confirm and alarm the passenger to move 

safely inside the bus.  
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(57) Abstract : 

Patent Title: 5-G Mobile Network: MANAGE AND UPDATE IP CONNECTION IN A 5-G MOBILE NETWORK My invention 5-G 

Mobile Network• is a technology for IP [=internet Protocol] communication between a mobile terminal and its correspondent 

available node in a 5-G mobile network. The technology comprises establishing (2-2) an IP connection between the mobile terminal 

and its correspondent node. After detecting a period of inactivity time in the IP connection, (2-4) keep-alive messages are sent via the 

IP connection at predetermined (5 to 7 Second) intervals, which are varied. The technology comprises monitoring (2-6) the lengths of 

several periods of inactivity time at which the 5-G mobile network disconnects the IP connection. Based on the monitored lengths of 

periods (5 second to 7 second) of inactivity time, a maximum interval (TINT) between keep-alive messages (100 byte) is determined 

(2-8) such that the maximum interval time meets a predetermined criterion of statistical confidence, and the interval between keep-

alive messages is set (2-10) to the maximum interval (TINT). At least one of the parties monitors the lengths of several periods of 

inactivity at which the 5-G mobile network disconnects the IP connection.  
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(57) Abstract : 

Process for organic production of marine micro algae Dunaliella salina comprises cultivating, harvesting, drying and packaging of the 

said Dunaliella. The method of cultivation in the present invention is open raceway pond cultivation. The said cultivation process 

contains organic medium which is prepared from seaweed and sodium bicarbonate. The said harvesting process contains organic 

flocculent prepared from powdered form of Azadirachta indica leaves, Ocimum sanctum leaves, Moringa oleifera seeds and Strychno 

spotatorum seeds mixed with mushroom chitosan. The said harvesting process also contains the addition of organic antioxidant before 

drying, wherein the said organic antioxidant contains rosemary extract powder and citric acid. The product of the present invention 

contains powdered Dunaliella with high concentration of Betacarotene.  
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(57) Abstract : 

In todayÊs world, machine monitoring and tracking plays an important role in managing the maintenance and operability activities. 

With the help of these machines we are now able to track, control and make use of various features and aspects of variety of issues and 

problems. The goal of our research paper is to make a system that is used to enhance the control over surroundings and improve 

interaction with their vernacular day to day tasks for the disabled people. This will be done by tracking their eye movements and the 

novelty is that we have proposed a GUI system design that will make it easier for our targeted users. This unique Human Interface 

Design (HCI) approach will help controlling the whole system just by using the eyes, so people who have a very limited body 

movement, or having lost motor control of their body, inability to move their limbs, mute and deaf, can, with this breakthrough GUI 

and tracking, use it without any external help. This tracking of the eye is done by finding the position of the eyeball relative to the 

lacrimal caruncle and the other end of the eye. Which is done by using both Viola Jones Algorithm that makes use of Haar transform 

to track facial features and ultimately eye, and Hough transform that makes helps eyes in tracking the eyeball movement. For Disabled 

people itÊs very difficult to perform tasks both in physical and technical fields, their inability to control these smart devices led us to 

create a solution that will help them use common/general features of these devices by movement of their eyes. The most illustrative 

drawing: FIG. 1.  
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(57) Abstract : 

Effective Management Analysis of Signal Coverage and Novel Design of Triangular Patch Antenna for Quasi Elliptic Band Pass 

Response Today the usage of wireless network is quite common in all part of the world. The effective management of radio signals is 

very essential to provide the optimized coverage over the service area. The radiation level of the electromagnetic signal from the 

wireless network need not be equal in all directions. Based on the geographic location, people density, etc., the radiation pattern of the 

wireless network signal has to be controlled. The radiation pattern can be controlled through proper management analysis of signals by 

considering the factors such as people density, geographical location, etc. For the effective management of radiation pattern, designing 

different type of antenna is required for different places. This invention proposed an Omni directional low profile patch antenna with 

the response of the filter investigated. A probe at the centre of the antenna feeds axially the triangular patch antenna which excites the 

dominant modes of the electromagnetic signal. The conventional circular patch antenna comparatively requires more size than the 

proposed triangular patch antenna which can generate null radiation at the upper band edge. Merging of the two nodes in the patch is 

done by introducing a series of shorting vias along with a ring slot which in turn enhances the bandwidth of the passband of the 

antenna. Simultaneous combination of the two elements generates null radiation at the lower band edge which results in obtaining 

compact filtering with quasi elliptic bandpass response without the involvement of complex specific circuits for filtering. The 

prototype has comparatively more impedance bandwidth with an average gain suppressing the out of band signals within the lower 

and upper stop band. The Most Illustrative Drawing: FIG. 1  
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(57) Abstract : 

The present invention is related to a system for detection of diabetic retinopathy using local lesion image analysis and method of 

thereof. The objective of the present invention is to solve the problems in the prior art related to adequacies in technologies for 

diagnose detect and classify the diabetic retinopathy using local lesion image analysis using image processing tool and technologies  
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(57) Abstract : 

Title: System and Method for Dynamic Group Key Agreement based on Blockchain Smart Contract Centric Computing The proposed 

disclosure provides a system and method for dynamic group key agreement based on blockchain smart contract centric computing. 

The system uses a blockchain technology which allows group members to exchange data without involving the third party for the 

establishment of trust. The system 100 for dynamic group key agreement based on blockchain smart contract centric computing 

comprises multiple group participants module 101, a distributed ledger 106, and a smart group controller module 107. The multiple 

group participants module 101 further comprises a key pair generation module 102, a group participant registration module 103, a 

shared key generation module 104 and a group key generation module 105. And the smart group controller module 107 further 

comprises a group controller key pair generation module 108, a registration verification module 109, a shared key agreement module 

110, and a partial group key agreement module 111. The proposed system is light weight and easily adaptable to large wireless ad-hoc 

networks (WSNs, MANETs, and IOT devices) with an equal constant minimal processing time on every node. It helps in diminishing 

the computation and communication burden of each member and provides an anonymous identity authentication to protect personal 

privacy.  

No. of Pages : 30 No. of Claims : 10 



The Patent Office Journal No. 22/2020 Dated  29/05/2020                                    20536 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202041020446 A 

(19) INDIA  

(22) Date of filing of Application :14/05/2020 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : ENTREPRENEURSHIP SUSTAINABILITY PREDICTION SYSTEM BASED ON CLIMATIC OR 

ENVIRONMENTAL CHANGES 
 

  

(51) International classification  

:G06Q0010060000, 

G06Q0030020000, 

G06N0020000000, 

G06Q0050000000, 

G06F0011000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Prof.P.Srinivas Subbarao 
      Address of Applicant :Dean, FMS, Sri Sri University & CEO, 

SSU Innovations Pvt. Ltd., # 5-16-6/1, Sri Sai, N.C.S.Road, 

Vizianagaram Andhra Pradesh India 

(72)Name of Inventor : 

   1)Prof.P.Srinivas Subbarao 
 

(57) Abstract : 

Title: Entrepreneurship Sustainability Prediction System Based on Climatic or Environmental Changes The present invention relates 

to a system and method for predicting entrepreneurship sustainability which aids to develop their social and environmental 

responsibilities towards the society and increase their own sustainability with the available and predicted resources. The system 

comprises a business data module 101, an environmental data module 102, an analyzing module 103, a ranking module 104, and a 

suggestion module 105. Thus, the entrepreneur is suggested with the chances and risks in future at with the available resources in a 

specific geometrical region or with the changes in the environment based on the ranking allocated.  
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(57) Abstract : 

Title: Dyeing of Eco-Friendly Fabric Using Medicinal Herbal Extracts The proposed disclosure provides an eco-friendly fabric using 

medicinal herbal extracts for the treatment of wide range of diseases such as diabetes, skin infections like eczema, body acne, 

hypertension, asthma, arthritis, rheumatism, and thereof. The formulated fabric is chemical free, anti-allergic, bio-degradable fabric 

and is made up of organic cotton fabric to impart medicinal properties as well as beautiful hues to the textiles. The formulated fabric 

helps in maintaining good health, adopts a healthy way of life, and helps the people to live a vigorous and disease-free life.  
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(57) Abstract : 

Feminine Hygiene is a term used to give a detailed account in words of the personal body care used during the menstruation, vaginal 

discharge and other bodily functions related to vulva. Sanitary napkins, pantyliners, menstrual cups, wipes etc can be used as hygienic 

products. Nowadays, most of the girls can start menstruating as young as 10 or in an around the age of 12 or 13 years. Every 

adolescent girls who is about to enter puberty should be taught about the menstruation process as well as how to be hygienic in all 

respect. It is observed that in many rural areas, 20 percent of girls have still no idea about how to keep themselves as hygienic and not 

even know about the personal care body products. So they face many challenges at school and other public places and due to the 

ignorance of personal hygiene during menstruation time, many girls do not have enough access to sanitary products or less knowledge 

about the types and methods to use it. Hence they are forced to use reusable cloth pads which they wash and use it again. So there 

should be a need to educate and make them aware about the health issues which will promote the use of sanitary napkins. Hence, 

educating and creating awareness for use of Sanitary Napkins and as well as to provide easy access to Sanitary Napkins using Vending 

Machine is of prime need. Another necessary information that we should provide is about the napkins that we use. The napkins from 

the vending machines are of low quality and are creating a lot of health issues in them. In order to ensure menstrual hygiene and 

remove fear in girls about menstruation DOILY• plays a vital role. By Doily, they can select their comfortable brand of napkins using 

either five rupees coin system or by simply swiping the card (Paytm/UPI). It also provides us the information about how many napkins 

are left over in the vending machine. The technology behind selecting the napkins are in such a way that the received napkins are of 

high quality and it can be accessed easily. Use of spiral motor mechanism for the ease of accessing the napkin is the highlighting 

features. The machine is designed by incorporating the latest emerging technologies such as online money transfer ,QR code scanning 

,RFID technology with an alert message reporting the status of the napkins in the machine which may reduce the manual work. 

No. of Pages : 10 No. of Claims : 7 



The Patent Office Journal No. 22/2020 Dated  29/05/2020                                    20539 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202041020573 A 

(19) INDIA  

(22) Date of filing of Application :15/05/2020 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : PROCESS OF SYNTHESIZING QUINOLINE AND RHEIN DERIVED CHIRAL MOLECULES 

EFFECTIVE AGAINST COVID-19 
 

  

(51) International classification  

:G01N0033680000, 

C07K0014005000, 

C07D0211960000, 

C07H0019100000, 

C12N0009120000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Magendran Balaachari 
      Address of Applicant :65,Tellus avenue, Rajakilpakkam, 

Chennai Tamil Nadu India 

   2)Menaga Magendran 
(72)Name of Inventor : 

   1)Magendran Balaachari 

   2)Menaga Magendran 
 

(57) Abstract : 

Process of synthesizing quinoline and rhein derived chiral molecules effective against Covid-19 comprises synthesize of compounds 

such as compounds 1, 2, 3, 4, BNT-202006, BNT-202008, BNT-202009, BNT-202010, BNT-202011 and BNT-202012. In the present 

invention RNA dependent RNA polymerase non structural proteins 12 complex and RNA dependent RNA polymerase non structural 

proteins 6/10 complex are taken as protein targets. The said compounds BNT-202006, BNT-202008, BNT-202009 and BNT-202012 

exhibited minimum binding energy when it bound with protein targets compared with Remdesivir and Hydroxychloroquinine standard 

drug. The synthesized compound BNT-202006 had the ability to targets multiple receptors with a stable significant lowest minimum 

binding energy when docked with SARS-CoV-2 RNA dependent RNA polymerase complexes nsp 12 (- 9.23) & nsp 6/10 (-12.37) and 

ACE2-Spike protein complex (-8.18). Thus, the present invention provides compound with multi-receptors targeting protein complex 

drugs to overcome the pandemic infections of SARS-CoV-2.  
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(57) Abstract : 

The present disclosure pertains to a system (101) and method (200) for evaluating medical gene expression data. The method includes 

receiving (201a) a predefined dataset derived by gene expression, generating (201b) a sample dataset using the pre-defined dataset, 

categorizing (202) plurality of attributes in the sample dataset in a first dataset and a second dataset, clustering (203) first set of 

attributes in first dataset to identify a plurality of clusters having one or more similar characteristics selected from the one or more 

characteristics of the gene, determining (204) one or more clusters from the plurality of clusters, evaluating (205) the one or more 

determined clusters by utilizing deep learning model to estimate the one or more missing attributes, and comparing (206) the estimated 

one or more missing attributes with the known set of attributes in the predefined dataset, for assessing accuracy of estimation. 
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(57) Abstract : 

The present disclosure pertains to a system (101) and method (200) for evaluating medical gene expression data. The method includes 

receiving (201a) a predefined dataset derived by gene expression, generating (201b) a sample dataset using the pre-defined dataset, 

categorizing (202) plurality of attributes in the sample dataset in a first dataset and a second dataset, clustering (203) first set of 

attributes in first dataset to identify a plurality of clusters having one or more similar characteristics selected from the one or more 

characteristics of the gene, determining (204) one or more clusters from the plurality of clusters, evaluating (205) the one or more 

determined clusters by utilizing regression model to estimate the one or more missing attributes, and comparing (206) the estimated 

one or more missing attributes with the known set of attributes in the predefined dataset, for assessing accuracy of estimation. 
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(57) Abstract : 

Abstract Helmet is initialized with biometric and NFC tag so that the attendance of industrial worker can be measured by using finger 

print sensor. Once the attendance is marked and worker wear the helmet then the sensors {GPS, GSM, PULSE, ACCELEROMETER) 

present inside the helmet starts monitoring the data of the person. Whenever any abnormality is observed then the abnormal data will 

be sent to the database through the Raspberry pi. If any industrial accidents such as unexpected fire accidents and hazardous gases 

exploitation happens by sensors in the helmet, the helmet can communicate through wireless. Smart helmetcomprises of distance 

sensor and camera module inside the helmet so that whenever any obstacle is falling from top area and the live image capturing or 

video processing can be done by using camera module. After the basic design of the helmet is made then the connections should be 

established.  
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(57) Abstract : 

The fan blades (1) designed in such a way that embedded multiple v-shaped holes (2) provides the better cooling, with high velocity. 

In addition, the mass of blades is reduced. The mass reduction also save cost. The better cooling rate with high velocity provides 

saving in power due to better air-flow in low speeds. 
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(57) Abstract : 

The computer (1) (desktops, laptops and tablets) during in operation gets heated up because of the rotating compounds. The long hours 

of usage of the system leads to demand cooling unit. In existing cooling unit requires external power source to operate, which increase 

the cost for using that device. The present invention focuses on using phase change material which absorbs the heat during in 

operation and after operation phase change material starts cool. During cool it attains the real state of material. The major thing which 

should be identified here is to cool the system, which doesnt require any external power source. It obviously reduces the cost involved 

in the system as well as increase the life of the computers 
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(57) Abstract : 

The present invention relates to the field of sorting bio waste and non-bio waste by using artificial intelligence. A waste sorting 

apparatus (1) comprises of a collection unit (11), sorting unit (21), control unit (31) and storage unit (41) wherein said collection unit 

(11) comprises an identification unit (14) connected to the control unit (31), said control unit (31) comprises a support vector machine 

learning module (32), said sorting unit (21) comprises a motor arrangement (22) and a sliding member (23). 
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(57) Abstract : 

APPLICANT: KARUNYA INSTITUTE OF TECHNOLOGY AND SCIENCES TITLE: A LOW-COST PORTABLE 

CRYOTHERAPY INSTRUMENT FOR TREATING SPORTS INJURIES ABSTRACT The present invention discloses a low-cost, 

compact, portable and rechargeable cryotherapy instrument for treating sports injuries. The cryotherapy instrument of the present 

invention comprises of a. a Peltier module[103], configured to create cold and hot temperature junction upon supply with a voltage 

and to maintain desired temperature at the cold junction; b. a rechargeable voltage source [101] configured to supply voltage to the 

Peltier module[103] in which varying voltage is supplied to the Peltier module[103] inorder to maintain desired temperature at the 

cold junction; c. a temperature controller[102] configured to control temperature of the cold junction by setting required temperature; 

d. a temperature sensor [206] configured to sense and display temperature of the cold junction; e. a cooling head covered with a soft 

material coupled at the cold junction for application of low temperature at injured sites and preventing skin irritation; f. a heat 

sink[205] and a fan coupled at the hot junction for proper dissipation of hot junction temperature g. a liquid nitrogen bag introduced 

between the cooling head and the Peltier module[103] for better efficiency of application of low temperature at injured sites h. a 

casing encompassing the Peltier module [203], heat sink [205], Temperature Sensor [206], temperature controller[102] thereby 

providing shielding; i. a provision for setting desired temperature and a display unit to display current temperature are disposed on the 

casing and; j. a handle disposed on top of the casing making the instrument portable.  
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(57) Abstract : 

APPLICANT: KARUNYA INSTITUTE OF TECHNOLOGY AND SCIENCES TITLE: WATER PURIFIER USING NATURAL 

STRATA ABSTRACT The present invention discloses a portable water purification system employing natural stratafor treating waste 

water to provide treated water for domestic and irrigation purpose. The portable water purification system of the present invention 

comprises of a top cylindrical container[12], a bottom cylindrical container[13] and a characterised cylindrical filter system[3].The top 

cylindrical container[12]is configured to receive the waste water, having opened top end and opened bottom end, adapted to 

positioned on top of the bottom cylindrical container[13] and comprises of a lid[1] to cover the open top end. The bottom cylindrical 

container[13]is configure to receive treated water having open top end and closed bottom end, and adapted to positioned below the top 

cylindrical container[12] and comprises of a tap[4] at the bottom for collecting treated water and lid[2] to cover the said open top end, 

and an orifice is present on middle of the lid[2] for allowing the waste water from the top cylindrical container[12] to pass into the 

characterised cylindrical filter system[3] for purification. The characterised cylindrical filter system[3] having tapered open top end as 

inlet and curved closed bottom end with perforations[10] as outlet is adapted to positioned inside the bottom cylindrical container[13] 

by fixing the tapered top on the orifice present on middle of the lid, and comprises of a characterised six layered filtering elements 

placed inside the cylindrical filter system[3] in a characterised order, through which the waste water from the top cylindrical 

container[12] infiltrates and gets collected in the bottom cylindrical container[13] through the perforations[10]. The characterised six 

layered filtering elements comprises of characterised combination of gravel[5], sand[6], Strychnospotatorum seed powder[7], sand[8], 

Activated Charcoal[9] and cotton[11] placed from top to bottom inside the cylindrical filter system[3] in which the Gravel[5] and sand 

particleÊs[6,8] layer purifies the waste water while theActivated Charcoal[9], cotton[11] and Strychnospotatorum seed powder[7], 

absorbs odors, turbidity, particulate matter, other impurities thereby forming pleasant, colorless, microorganism free, low turbidity, 

with neutral pH level and low total dissolved solids treated water.  
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(57) Abstract : 

A medical device for establishing emergency airway, more accurately a intratracheal (aka cricothyrotomy) tube which has a self 

inflating cuff and its insertion and inflating mechanisms thereof, which is easy to insert similar to needle cricothyrotomy but enabling 

ventilation both by jet ventilating devices as well as manual resuscitators / mechanical ventilators.. This device has an outer cylindrical 

member, an inner stylet and a dynamic cuff which inflates during Positive Pressure Ventilation and produces a airtight tracheal seal, 

and hence enabling oxygenation, and deflates during expiration, hence allowing smooth exit of Carbon dioxide and other expired 

gases into the atmosphere through the trachea and upper airway. 
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(57) Abstract : 

This invention is a device to be used with a system for supplying anaesthetic or respiratory gases into the airway of a human or an 

animal. This device is a face mask, which includes a main body or 'shell' which is lined with one or more air filled cuffs of which at 

least one cuff is closely reflecting the airway pressures generated inside the shell during the various phases of the respiratory cycle and 

is inflated by the gases supplied directly from the anaesthesia or ventilator circuit through a specialised adaptor and a dedicated 

inflation port. Many other advantages of the invention will be apparent from reading the description which follows in conjunction with 

the accompanying drawings. 
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(57) Abstract : 

A system and method of identifying and securing luggage at the airport• A system and method of identifying and securing luggage at 

the airport for nullifying luggage loss at airports through radio frequency identification, that can store and transmit data and can be 

placed on an object being conveyed, such as a piece of luggage. More specifically, the system applies unique sets of RFID tags to each 

passenger and their baggages stored remotely for efficient and error-free locating. 
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(57) Abstract : 

A low silicon ductile iron composition comprising: 3.99 to 4.30% of C; 0.8 to 1.57% of Si; 0.06 to 0.21% of Mn; the balance being 

represented by iron and inevitable impurities.  
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(57) Abstract : 

The present invention discloses the design and development of a system for controlling the four legged Tricolour LED based dynamic 

lighting system. The system utilizes modern plug and play design using embedded technology, which can control more than 3000 four 

legged Tricolour LED. The current development deals with the 32K byte ISP (In System Programming) programmable flash 

microcontroller (1) holding the program in form of a HEX file to create the dynamic lighting pattern. The system is cubed with an 

octal bus trans- receiver (3) which acts as a 3-state buffer along with an SD card (2) which acts as the EEPROM for the 

microcontroller to hold the data or the pattern in form of BIN file. More than 150 dynamic lighting patterns with individual timing can 

be controlled using the system. The system is highly secured as its program and data memories are separated. The system is low cost 

and low power consuming device as it uses 12V, 5A as input which in turn is converted to a range of 0-3V for microcontroller 

operation thus making the system energy saving with low power dissipation. 
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(54) Title of the invention : A CONCATENATED FEC ARCHITECTURE FOR 5G MOBILE COMMUNICATIONS 
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   4)Rajakumar B. R. 

   5)Binu Dennis 
 

(57) Abstract : 

The present invention discloses the architecture of concatenated forward error correction for 5G mobile communications, which 

comprises both turbo code and polar code. The present invention is to develop the hardware architecture of the FEC code by 

combining both the polar code and turbo code. Forward Error Correction is a method for controlling errors in data transmission over 

communication channels. Here, the ĕNÊ number of mobile users is transmitted to the first section of polar encode in which every user 

is connected in series manner, and then it is performed by the XOR operation, and finally passes to the serial to parallel converter to 

read the outputs in a parallel manner. [To be published with Figure.1]  
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Publication After 18 Months: 

 
The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any 

Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the grant of 

the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The 

Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201814045244 A 
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(54) Title of the invention : ONE PART, STORAGE STABLE POLYMERIZABLE FORMULATION FORMING CORROSION 

RESISTANT COATINGS 
 

  

(51) International classification  
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(31) Priority Document No  :16/199,319  
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(33) Name of priority country  :U.S.A. 
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(71)Name of Applicant :  

   1)Chemical Dynamics LLC 
      Address of Applicant :46701 Commerce Center Drive, 

Plymouth, MI 48170, United States of America U.S.A. 

(72)Name of Inventor : 

   1)Ronald J. Lewarchik 

   2)Atman Fozdar 
 

(57) Abstract : 

A one part, storage stable polymerizable formulation includes a monomeric or oligomeric ethylenically unsaturated polymerizable 

compound that is at least one of methacrylate esters of polyethylene glycols, 1,6-hexane diol, or polypropylene glycol, 1,3- and 1,4-

butylene glycol trimethylol propane trimethacrylate, or ethoxylated bisphenol A dimethacrylate. A second polymerizable compound 

includes dicyclopentadiene modified oligomers. An organic solvent is present and provides storage stability and upon evaporation of 

the solvent, a rate of polymerization of the compound accelerates independent of addition of a second part. An alkyd is present that 

includes an unsaturated fatty acid. An optional additive of at least one of a transition metal cure accelerator, a filler, a plasticizer, a 

colorant, and a cure inhibitor is present. The formulation is at least 30 total weight percent solids. A process of forming a polymerized 

coating on an article is also provided. 
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(54) Title of the invention : ARTIFICIAL INTELLIGENT SYSTEMS AND METHODS FOR IDENTIFYING A DRUNK 
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(72)Name of Inventor : 

   1)ZHANG, GUCHAO  

   2)WANG, YIZHEN  

   3)LIU, YASHU  
 

(57) Abstract : 

The present disclosure relates to a system and a method for identifying a drunk passenger of a car hailing order. The system may 

perform the method to: obtain a plurality of samples from historical car hailing orders stored in a database; for each of the plurality of 

samples, using an application, extract a plurality of features including a passenger feature set, a driver feature set, and an order feature 

set, wherein the order feature set includes drunk-hotspot-relating features; and train a preliminary classification model based on the 

plurality of features and the plurality of samples to obtain a drunk model. 
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(54) Title of the invention : POUCH FORMING DEVICE AND METHOD AND FACILITY FOR PRODUCING SECONDARY 
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   2)LEE, Sang Don 

   3)CHOI, Min Seung 

   4)YEO, Sang Uk 
 

(57) Abstract : 

Provided is a pouch forming device. The pouch forming device comprises-a die member provided with a die on which a pouch film is 

disposed on a top surface thereof, in which a forming part is formed, and a die holder to which the die is fixed, a stripper member 

pressing and fixing the pouch film disposed on the die when descending and a first driving piece allowing the stripper to vertically 

move, a punch member provided with a punch plate comprising a punch inserted into the forming part to form an electrode assembly 

accommodation part in the pouch film and a second driving piece allowing the punch plate to vertically move, and a control member 

controlling the first driving piece to allow the stripper to ascend when the punch is inserted into the forming part to press the pouch 

film so as to decrease in pressing force applied to the pouch film. 
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   2)HSIN-HSUAN HUANG  
 

(57) Abstract : 

An electronic device includes a lens system. The lens system includes three lens elements, which are, in order from an outer side to an 

inner side: a first lens element, a second lens element and a third lens element. The first lens element with positive refractive power 

has an outer-side surface being convex in a paraxial region thereof. The second lens element has negative refractive power. The third 

lens element has positive refractive power. 
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(54) Title of the invention : METHODS AND SYSTEMS FOR A COMBINED TRANSACTION BY AN ASSIGNEE ON BEHALF 
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   8)SINHA, Ajay  
 

(57) Abstract : 

Embodiments provide methods, and server systems for performing a combined transaction for one or more scheduled transactions. 

The method is configured to generate one or more machine readable codes for the one or more scheduled transactions through a first 

transaction terminal, where each machine readable code is associated with a scheduled transaction of the one or more scheduled 

transactions. Further, the method includes generating a composite machine readable code based on the one or more machine readable 

codes. The generation of composite machine readable code further include, at least one authentication attribute of an assignee. The 

method, furthermore, includes receiving a second transaction request through a second transaction terminal. The second transaction 

request includes the composite machine readable code. The method facilitates the combined transaction based on authentication of the 

composite machine readable code, wherein the combined transaction is associated with the one or more scheduled transactions. 
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   1)ZHANG, HAIPING  
 

(57) Abstract : 

Provided are an electronic device, a method for pushing information, and related products. The method includes the following. A first 

set of data on multiple substances in a first position of a body of a user is obtained by scanning the first position with a substance 

detecting sensor. A body part corresponding to the first position is determined with a camera. Fitness plan is determined according to 

the first set of data and the body part and then pushed via a display. 
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(57) Abstract : 

A processing method for sound effect of recording and a mobile terminal are disclosed in embodiments of the present disclosure. The 

method includes recording N audio signals generated from N sound sources, N being an integer greater than or equal to 2; obtaining 

location relationships of the N sound sources, determining a scene where the N sound sources are located in, and determining a 

reverberation algorithm according to the location relationships of the N sound sources and the scene where the N sound sources are 

located in; and performing a sound effect processing for the N audio signals according to the reverberation algorithm to obtain a 

reverbed sound effect. 
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(72)Name of Inventor : 

   1)ATO Shinji  
 

(57) Abstract : 

To enable a power unit to efficiently lubricate a rotational shaft through a simple structure. [Solving Means] A power unit includes a 

main shaft 35 and a case that defines thereinside a rotational shaft chamber 25 in which the main shaft 35 is housed and that is 

lubricated thereinside by lubricant. The main shaft 35 is disposed to extend substantially horizontally. The case includes a side wall 21 

that covers the main shaft 35 from an axial direction, and an upper wall 22c that covers the main shaft 35 from above. The side wall 21 

includes a first-side shaft support portion 40 that journals a first end of the main shaft 35. A detection member 70 that is oriented 

toward the main shaft 35 and that detects the main shaft 35 is disposed near the side wall 21 in the upper wall 22c. The side wall 21 

has a housing recessed portion 75 that is disposed superior to the first-side shaft support portion 40 and that houses at least a part of 

the detection member 70. An oil feed groove 78 that extends from a recessed portion bottom surface 77 of the housing recessed 

portion 75 to the first-side shaft support portion 40 is formed in an inner surface of the side wall 21. 
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(57) Abstract : 

An electric vehicle includes a motor 2; a battery 4; an inverter 3 for converting a direct current of the battery 4 into an alternating 

current to supply the alternating current to the motor 2 and for converting an alternating current output from the motor 2 into a direct 

current to supply the direct current to the battery 4; and a control unit 5 configured to instruct the motor 2 to output torque in a 

direction reverse to a rotation direction of the motor 2 in order to reduce regeneration current, when it is detected that the motor 2 

rotates in a direction reverse to a torque output direction of the motor 2 in a state where a charge state of the battery 4 has exceeded a 

predetermined value, if it is detected that the regeneration current flows from the motor 2 to the battery 4. 
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(57) Abstract : 

Side form unit (1) for casting prefabricated concrete products, which side form unit is used for forming side forms for a mold for a 

reinforced concrete product to be cast, which side form unit comprises a mold surface (2) restricting the product to be cast, and which 

side form unit comprises a first part (2) with grooves (7, 7) for rein¬forcements (4) extending through the side form unit, which 

grooves extend from the opposite edge of the side form unit in relation to the fixing surface (6) of the side form unit, and a second part 

(3) attachable to the first part, which second part com¬prises sections covering the grooves of the first part for the areas not filled with 

reinforcements, wherein when the second part (3) is attached to the first part (2), a single opening is formed at each groove (7, 7) for a 

reinforcement or a part of a reinforcement (4). The invention also relates to a system utilizing this kind of side form unit (1). 
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(57) Abstract : 

Upon each new detection, called pivot detection, by a radar system, the method includes the steps consisting of: grouping together, 

with the pivot detection, grouped detections, defined as detections that belong to a sweep preceding the sweep of the pivot detection 

and that have a non-nil probability according to a grouping criterion; filtering the grouped detections so as to keep only detections that 

are kinematically strictly coherent with the pivot detection, by: initializing (110) a histogram (H), each dimension of which is a 

temporal variation of a coordinate measured by the radar system; computing (120, 130) a potential value interval for each coordinate 

of the pivot detection and each grouped detection; computing (140) a minimum temporal variation and a maximum temporal variation 

for the or each coordinate from potential value intervals of the pivot detection and each grouped detection; incrementing (150) the set 

of classes of the histogram whose index along each dimension is located between the computed minimum and maximum temporal 

variations; and detecting (160) a target once at least one class of the histogram reaches a predefined value. 

  

 

No. of Pages : 21 No. of Claims : 9 



The Patent Office Journal No. 22/2020 Dated  29/05/2020                                    20565 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201914047015 A 

(19) INDIA  

(22) Date of filing of Application :19/11/2019 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : Release Mechanism For A Semi-Automatic Centrifugal Clutch 
 

  

(51) International classification  

:F16D0021060000, 

B60K0007000000, 

F16D0013380000, 

F16D0043120000, 

F16D0043180000 

(31) Priority Document No  :102018129858.7  

(32) Priority Date  :27/11/2018 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Schaeffler Technologies AG & Co. KG 
      Address of Applicant :Industriestr. 1-3, 91074 Herzogenaurach 

(DE) Germany 

(72)Name of Inventor : 

   1)KNOLL, Tobias  

   2)HEUBERGER, Sebastian 
 

(57) Abstract : 

A release mechanism (1) for a semi-automatic centrifugal clutch (2), wherein the centrifugal clutch (2) has at least one axis of rotation 

(3), an input side (4) and an output side (5), wherein the output side (5) is connected to a counter plate (6) and a contact plate (8) 

which is movable relative to the counter plate (6) in an axial direction (7), wherein the input side (4) is connected to a clutch disk (9) 

which is positioned in the axial direction (7) between the counter plate (6) and the contact plate (8) to form at least one friction pairing 

(10); wherein the release mechanism (1) uses at least partially a kinetic energy of the output side (5) or of the input side (4) to actuate 

the centrifugal clutch (2). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201914047023 A 

(19) INDIA  

(22) Date of filing of Application :19/11/2019 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : MULTIPATH MAGNETIC LATCHING RELAY•  
 

  

(51) International classification  

:H01R0013627000, 

H01H0050580000, 

H01R0013533000, 

H01H0001000000, 

H01H0051220000 

(31) Priority Document No  :201811406172.3  

(32) Priority Date  :23/11/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)XIAMEN HONGFA ELECTRIC POWER CONTROLS 

CO., LTD. 
      Address of Applicant :No. 93 Yinong Road, Haicang District, 

Xiamen, Fujian 361027, China China 

(72)Name of Inventor : 

   1)Zhigang WEN 

   2)Fangneng LI 

   3)Wenguang DAI 

   4)Shuming ZHONG 
 

(57) Abstract : 

A multipath magnetic latching relay includes a seat; a plurality of sets of dynamic and static contacts; a pushing assembly; a magnetic 

latching mechanism installed on the seat, wherein dynamic contacts in the plurality of sets of dynamic and static contacts are 

connected to the pushing assembly; an even number of conductive pins, in which leading-out terminals extend towards the same side 

of the seat, and two conductive pins are electrically connected via electrical connection of the set of dynamic and static contacts and 

disconnected via disconnection of the set of dynamic and static contacts; a support convex strip installed on the seat, wherein at least 

one of conductive pins is supported on the support convex strip; and an insulating member covering the support convex strip and 

positioned between leading-out terminals of the conductive pin and at least one of other conductive pins covered by the insulating 

member. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201914047740 A 

(19) INDIA  

(22) Date of filing of Application :22/11/2019 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : SYSTEM AND METHOD FOR PROVIDING ENHANCED ROUTING IN A CONTACT CENTER 
 

  

(51) International classification  

:H04M0003510000, 

H04M0003420000, 

H04L0029080000, 

H04M0003523000, 

H04M0003493000 

(31) Priority Document No  :16/201,579  

(32) Priority Date  :27/11/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Avaya Inc. 
      Address of Applicant :4655 Great America Parkway, Santa 

Clara, CA 95054-1233, U.S.A. U.S.A. 

(72)Name of Inventor : 

   1)SERERO, Eyal 

   2)NETANEL, Gal  

   3)BAR-YOAV, Ronen 

   4)NEKRASHEVICH, Roman  

   5)BARZUZA, Tamar  
 

(57) Abstract : 

A first request to establish a communication session with a contact center is received from a user communication device. For example, 

a request to establish a voice communication session is received at the contact center. A machine learning model uses prior 

communication sessions with the contact center to identify a first set of one or more sensors that are external to the user 

communication device. External sensor information is received (e.g., during the request to establish the communication session) by the 

contact center. The external sensor information is from the first set of one or more sensors that are external to the user communication 

device. The communication session in the contact center is routed based on the received external sensor information. For example, 

instead of the communication session being routed to an Interactive Voice Response (IVR) system, the communication session is 

routed to a high priority contact center queue. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201914047798 A 

(19) INDIA  

(22) Date of filing of Application :22/11/2019 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : SPLICED UNIT AND SPLICED PANEL 
 

  

(51) International classification  

:F21K0009230000, 

H01L0033000000, 

H01L0021823800, 

H02K0001140000, 

H01L0021687000 

(31) Priority Document No  :107141830  

(32) Priority Date  :23/11/2018 

(33) Name of priority country /region : 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AU OPTRONICS CORPORATION  
      Address of Applicant :NO. 1, LI-HSIN ROAD 2, SCIENCE-

BASED INDUSTRIAL PARK, HSIN-CHU,  

(72)Name of Inventor : 

   1)Je-Ruei JANG 

   2)Min-Yao LU 

   3)Chun-Han TAI  
 

(57) Abstract : 

A spliced unit including a substrate, a circuit unit, and light-emitting units is provided. The substrate includes a first part having a first 

bottom surface and a first top surface opposite to the first bottom surface, and a second part having a second bottom surface and a 

second top surface opposite to the second bottom surface. There is a height difference between the first bottom surface of the first part 

and the second bottom surface of the second part. The circuit unit is disposed on the first top surface. The light-emitting units are 

disposed in the second part of the substrate. In a direction of a normal line perpendicular to the substrate, the first part of the substrate 

and the second part of the substrate are not overlapped, and the circuit unit and the light-emitting units are not overlapped. A spliced 

panel including the spliced units is also provided. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201914047979 A 

(19) INDIA  

(22) Date of filing of Application :24/11/2019 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : WEARABLE ATHLETIC PERFORMANCE MONITORING DEVICE 
 

  

(51) International classification  

:A63B0069000000, 

A63B0071060000, 

A63B0024000000, 

A61B0005110000, 

A61B0005000000 

(31) Priority Document No  :PK/P/2018/000788  

(32) Priority Date  :26/11/2018 

(33) Name of priority country  :PAKISTAN 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Abdullah Ahmed 
      Address of Applicant :H # 1531, Sector I-10/2, Chambeli 

Road, Islamabad, , Pakistan PAKISTAN 

(72)Name of Inventor : 

   1)Abdullah Ahmed 
 

(57) Abstract : 

The disclosure relates to an athletic performance monitoring device that could be worn over a limb of an athlete for assessing the 

motions of the limb. The device comprises of a flexible sleeve that could be worn around the limb; an elongated flexible member that 

can be mounted over the flexible sleeve and multiple motion sensors embedded at appropriate positions over the elongated flexible 

member for sensing the motions of the limb. The device is particularly useful in the sport of cricket wherein the device could be 

mounted over the bowling arm of the bowler for differentiating between the illegal and legal bowling action by assessing the 

kinematics of the elbow joint during the latter stages of ball delivery. Further the device may be configured for monitoring the arm 

force, action time, and twist in the bowlers arm just before the ball is released in the course of ball delivery. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201914048170 A 

(19) INDIA  

(22) Date of filing of Application :25/11/2019 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : DYNAMIC VERIFICATION METHOD AND SYSTEM FOR CARD TRANSACTIONS•  
 

  

(51) International classification  

:G06Q0020400000, 

G06Q0020340000, 

G06Q0020380000, 

G07F0007120000, 

G06Q0020240000 

(31) Priority Document No  :62/771,205  

(32) Priority Date  :26/11/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MIR Limited  
      Address of Applicant :2nd Floor Anglo International House, 

Lord Street Isle of Man Douglas IM1 4LN, United Kingdom U.K. 

(72)Name of Inventor : 

   1)MURALIDHARAN, Prasannaa Venkatesa 

   2)THIAGARAJA,Shanmuhanathan  
 

(57) Abstract : 

Disclosed are methods and systems for payment card transactions, where a Card Verification Value (CVV) or Card Verification Code 

(CVC) is generated dynamicaJly as part of a tokenized session. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201914048209 A 

(19) INDIA  

(22) Date of filing of Application :25/11/2019 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : FASTENER ASSEMBLY WITH PIVOTING NUT 
 

  

(51) International classification  

:H01H0051220000, 

B60T0007100000, 

H01H0050640000, 

B60R0001072000, 

A47K0013260000 

(31) Priority Document No  :62/771,677  

(32) Priority Date  :27/11/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ILLINOIS TOOL WORKS INC.  
      Address of Applicant :155 Harlem Avenue, Glenview, Illinois 

60025, United States of America U.S.A. 

(72)Name of Inventor : 

   1)LEPPER, Mark O. 
 

(57) Abstract : 

An example pivot nut assembly includes a pivot body and a nut. The nut is pivotably engaged in the pivot body. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201914048327 A 

(19) INDIA  

(22) Date of filing of Application :26/11/2019 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : RELEASE MECHANISM FOR A CLUTCH MECHANISM OF A MOTORCYCLE 
 

  

(51) International classification  

:G01B0005280000, 

E05D0003180000, 

F16K0031600000, 

B62D0001187000, 

F01L0013000000 

(31) Priority Document No  :102018129859.5  

(32) Priority Date  :27/11/2018 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Schaeffler Technologies AG & Co. KG 
      Address of Applicant :Industriestr. 1-3, 91074 Herzogenaurach 

(DE) Germany 

(72)Name of Inventor : 

   1)KNOLL, Tobias  
 

(57) Abstract : 

The invention relates to a release mechanism (1) having at least a housing (2) and in the housing (2) a cam (4) supported rotatably 

around a first axis of rotation (3), a sliding element (6) which can be moved in an axial direction (5), and a pivoting lever element (7) 

having a first end (8) and a second end (9) and a second axis of rotation (10) positioned between them; when the cam (4) is rotated 

around the first axis of rotation (3), which runs at right angles to the axial direction (5), the sliding element (6) can be moved in the 

axial direction (5) by contact with an outer peripheral surface (11) of the cam (4), while the sliding element (6) is in contact with the 

first end (8) of the lever element (7), so that the latter together with the second end (9) can be pivoted around the second axis of 

rotation (10), which is parallel to the first axis of rotation (3) as a result of the displacement of the sliding element (6). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201914048432 A 

(19) INDIA  

(22) Date of filing of Application :26/11/2019 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : METHOD FOR OPENING APPLICATION, APPLICATION OPENING DEVICE, ELECTRONIC 

APPARATUS, AND COMPUTER READABLE STORAGE MEDIUM 
 

  

(51) International classification  

:G06F0021320000, 

G06K0009000000, 

G06F0003048800, 

G06F0003048100, 

G06F0003041000 

(31) Priority Document No  :201811429330.7  

(32) Priority Date  :27/11/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No. 18 Haibin Road, Wusha, 

ChangÊan, Dongguan, Guangdong-523860, China China 

(72)Name of Inventor : 

   1)YUAN, Shilin 
 

(57) Abstract : 

Embodiments of the present application disclose a method for opening an application, and the method is applied in an electronic 

apparatus. The electronic apparatus includes a display screen and a fingerprint identification area provided opposite a preset region of 

the display screen. The method includes following operations: displaying at least one application in a preset application set in the 

preset region; acquiring fingerprint information when a first touch operation for a target application of the at least one application is 

detected; and launching the target application when it is detected that the fingerprint information matches preset fingerprint 

information. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201914048502 A 

(19) INDIA  

(22) Date of filing of Application :27/11/2019 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : METHOD AND DEVICE FOR VIDEO ENHANCEMENT, AND ELECTRONIC DEVICE USING THE 

SAME 
 

  

(51) International classification  

:G06T0005000000, 

G09G0003323300, 

H04N0005570000, 

H04N0021431000, 

G09G0003200000 

(31) Priority Document No  :201811429239.5  

(32) Priority Date  :27/11/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No. 18 Haibin Road, Wusha, 

ChangÊan, Dongguan, Guangdong-523860, China China 

(72)Name of Inventor : 

   1)PENG, Deliang 
 

(57) Abstract : 

A method and a device for video enhancement, and an electronic device are provided, in accordance with embodiments of the present 

disclosure. In the method, a current brightness of a display panel of the electronic device is obtained when a video is playing in the 

display panel. The current brightness may be compared with a target brightness, and a comparing result is obtained. An effect of video 

enhancement, which configured to be applied to the video, is determined according to the comparing result. The video is 

processed by adjusting at least one parameters of images of the video,accordingto avideo enhancement corresponding to the effect of 

video enhancement. Therefore, in the process of the video enhancement for the electronic device while playing video, the video may 

be displayed with extremely clear images and may have an extremely clear visual effect. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201917000193 A 

(19) INDIA  

(22) Date of filing of Application :02/01/2019 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : DISPLAY PANEL AND MANUFACTURING METHOD THEREOF, ELECTROLUMINESCENT 

DEVICE AND DISPLAY DEVICE 
 

  

(51) International classification  
:H01L 27/32, H01L 

51/52 

(31) Priority Document No  :201710744039.8  

(32) Priority Date  :25/08/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2018/090438  

:08/06/2018 

(87) International Publication No  :WO/2019/037516  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BOE TECHNOLOGY GROUP CO., LTD.  
      Address of Applicant :No.10 Jiuxianqiao Rd., Chaoyang 

District Beijing 100015 China 

(72)Name of Inventor : 

   1)KONG, Chao 

   2)ZHENG, Kening 
 

(57) Abstract : 

Disclosed are a display panel a method for manufacturing same an electroluminescent device and a display apparatus. The display 

panel comprises: a base substrate (100); a plurality of electroluminescent units (110) located on the base substrate (100) wherein a 

light emergent side of each of the electroluminescent units (110) comprises a transparent electrode layer (111); and a first optical 

coupling output layer (120) located at the side provided with the transparent electrode layer (111) of each of the electroluminescent 

units (110) and in contact with at least part of the transparent electrode layer (111) wherein the first optical coupling output layer (120) 

is a conductive layer. The first optical coupling output layer of the display panel is provided with a good electrical conduction property 

and can assist the transparent electrode layer with electrical conduction so as to lower the voltage drop (IR-drop) of the display panel 

and enhance the uniformity of the device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201917041828 A 

(19) INDIA  

(22) Date of filing of Application :16/10/2019 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : DAMPER-EMBEDDED VENTILATOR 
 

  

(51) International classification  
:F24F 7/06, F24F 

13/02, F24F 13/10 

(31) Priority Document No  :10-2017-0162430  

(32) Priority Date  :30/11/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/014669  

:27/11/2018 

(87) International Publication No  :WO/2019/107861  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VROWIN INC.  
      Address of Applicant :103, 72, Choerubaek-ro, Bongdam-eup 

Hwaseong-si, Gyeonggi-do 18330 Republic of Korea 

(72)Name of Inventor : 

   1)SEO, Dae Wan 
 

(57) Abstract : 

The present invention relates to a damper-embedded ventilator which is configured by comprising: a housing which has an air flow 

chamber formed therein and is provided with an air discharge port communicating with the air flow chamber; an impeller rotatably 

connected to a rotary shaft of a motor and disposed in the housing; and a back draft damper for opening and closing the air discharge 

port. According to the present invention since each component in the ventilator can be disassembled by a simple attaching/detaching 

operation a user can solve problems that have occurred in each of the components or easily perform maintenance such as cleaning 

merely by directly disassembling each component in the ventilator sequentially. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017009239 A 
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(54) Title of the invention : RIDER HOLDER AND VEHICLE HAVING AT LEAST ONE SUCH RIDER HOLDER FOR AN 

AMUSEMENT RIDE, METHOD FOR OPERATING A VEHICLE, AND AMUSEMENT RIDE HAVING AT LEAST ONE SUCH 

VEHICLE 
 

  

(51) International classification  
:A63G 7/00, B60R 

22/48 

(31) Priority Document No  :102017120645.0  

(32) Priority Date  :07/09/2017 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2018/072001  

:14/08/2018 

(87) International Publication No  :WO/2019/048194  
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(71)Name of Applicant :  

   1)MACK RIDES GMBH & CO. KG  
      Address of Applicant :4 Mauermattenstr. Waldkirch Germany 

79183 Germany 

(72)Name of Inventor :  

   1)BECHERER, MARKUS  

   2)SCHRADE, STEPHAN 
 

(57) Abstract : 

The invention relates to a rider holder for an amusement ride (14), comprising a holding portion (16) for holding a rider, a restraining 

device (24), which can be moved between an open position, in which the rider can access the holding portion (16), and a closed 

position, in which the held rider in the holding portion (16) can interact with the restraining device (24), a lockable securing device 

(32), which, in a locked state, fixes the restraining device (24) in the closed position and, in an unlocked state, releases the restraining 

device (24), and a control unit (52), which has detection means (55), by means of which it can be redundantly determined in a fail-safe 

manner whether the securing device (32) is in the locked or unlocked state, the control unit (52) generating corresponding state 

signals. The invention further relates to a vehicle having at least one such rider holder for an amusement ride and to a method for 

operating such a vehicle. Furthermore, the invention further relates to an amusement ride having at least one such vehicle. 
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(54) Title of the invention : A SYSTEM FOR MULTI-TIER HANGING PLANTER-PODS 
 

  

(51) International classification  
:A45B 
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)RAJALAKSHMI IYER  
      Address of Applicant :B3, Paras society, Senapati Bapat road, 

Pune 411016 Maharashtra India 

(72)Name of Inventor : 

   1)RAJALAKSHMI IYER  
 

(57) Abstract : 

Abstract: The invention is a system which allows multiple aerodynamic planter-pods to be suspended/attached one below the other, 

with a specialized connector system that enables the conduiting of water for irrigation as well as drainage  thus enabling plant growth 

in hydroponic or soil-less mediums in the planters. 

The invention also allows for an efficient system that enables wick irrigation without the accompanying salt build-up that typically 

accompanies wick irrigation systems. This is of three functionally identifiable parts, even if they may or may not be integrated with 

each other. 1. Planter-Pods 2. ECCS (Easy Connector Conduiting System) 3. Media Chamber in Planter Pods Fig.1 Dated this 26th 

Day of May 2018 V. Ramu Attorney for the applicant 
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(51) International classification  

:H02M 

3/07 

H02M 

3/18  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MAHESH JAYANT SHINDE 
      Address of Applicant :MACHINE TOOL PROTOTYPE 

FACTORY ORDNANCE ESTATE MINISTRY OF DEFENCE 

GOVERNMENT OF INDIA AMBERNATH-421502 Maharashtra 

India 

   2)MACHNE TOOL PROTOTYPE FACTORY  
(72)Name of Inventor : 

   1)MAHESH JAYANT SHINDE  

   2)MACHNE TO OL PROTOTYPE FACTORY  
 

(57) Abstract : 

(a)MPF is manufacturing FB-40 which is a critical component in various gun systems. This has been done with the help of M/s 

Simmel Difesa, Italy under TOT contract. (b)M/s Simmel Difesa, Italy provided technical coverage as per the contract terms till 2015. 

FB-40 has HF circuit assembly as one of the critical electronic assembly. Till date MPF was manufacturing HF Circuit assembly at 

factory level by assembling all components. HF circuit is assembled with Ceramic Capacitors C6, C7, C8, and C9 provided by local 

market as per the standard design. (c)However, in 2015 due to global obsolesce of C6 capacitor production was stopped. 

(d)Accordingly to continue production of FB-40 it was decided to be develop a system to replace the capacitors or components 

through R&D Project. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044153 A 

(19) INDIA  

(22) Date of filing of Application :23/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : METHOD AND SYSTEM FOR SCHEDULING AN EVENT WITH ONE OR MORE PARTICIPANTS 
 

  

(51) International classification  :B60R25/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TURAKHIA, Bhavin  
      Address of Applicant :7th floor, Varsha, Janki Kutir, Mumbai . 

Maharashtra India 

(72)Name of Inventor : 

   1)TURAKHIA, Bhavin  
 

(57) Abstract : 

The invention provides a method and system for enabling a host (104) at a computing device (102) to schedule an event with a 

participant (108) by deriving a time-zone of participant (108) from a previous electronic communication message of participant (108) 

from one or more of an IP address of computing device (106) of participant 108, an IP address of the participants (108) Simple Mail 

Transfer Protocol (SMTP) server, and a header of the electronic communication message, and stored in a database. When host (104) 

intends to schedule an event with participant (108), a calendar grid with a plurality of time-slots is displayed to host (104) for 

selection, each time-slot indicating a time in both a time-zone of host (104) and the time-zone of participant (108). Host (104) selects 

time-slots based on his availability and the time-zone of participant (108). The selected time-slots are embedded in a message and 

shared with participant (108). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044155 A 

(19) INDIA  

(22) Date of filing of Application :23/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : MODULAR NEEDLE FOR WEIR 
 

  

(51) International classification  

:B21D 

5/00 

B30B 

15/00 

B30B 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Rajesh Vishnu Pusadkar 
      Address of Applicant :Flat no 2, Berkeley Heights, Anand 

Vihar colony, Behind Aditya Petrol pump, Gangapur Road, 

Nashik 422013. Maharashtra India 

(72)Name of Inventor : 

   1)Rajesh Vishnu Pusadkar 
 

(57) Abstract : 

The present invention relates to a modular needle weir to create small bunds across small rivers to store water. This needle is made 

exclusively from MS sheet. Edges of the Sheet are folded on bending Press Machine. All four corners are welded after bending. C• 

Chanel are made out of MS Sheet only by bending on Press Machine and welded to this needle skin plate as Supports to add strength. 

Holes for rubber seal fixing are punched on a press machine. Paint is applied. Rubber seal is then fitted with a clamping plate and nut 

bolts. Following invention is described in detail with the help of Figure 1 of sheet 1 showing the dimensions of the proposed modular 

needle and Figure 2 of sheet 2 showing 3D model of modular needle. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044177 A 

(19) INDIA  

(22) Date of filing of Application :23/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : A SMART HAEMOVIGILANCE BOX 
 

  

(51) International classification  

:G06F 

3/00 

G06F 

21/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Strides Software Solutions Pvt Ltd 
      Address of Applicant :T 21/2, STPI, MIDC Chikalthana 

Aurangabad-431210, Maharashtra, India Maharashtra India 

(72)Name of Inventor : 

   1)Mr. Dinesh Prakashchand Mutha 
 

(57) Abstract : 

[0021] The present invention provides a smart haemovigilance box (100). The smart box comprises a microcontroller (108) connected 

to the sensor motor. A temperature sensor (104) connected to the microcontroller (108) to monitor the temperature inside the smart 

haemovigilance box (100). An electronic device with a touch screen display (110) and a memory unit loaded with software (111) is 

mounted on the exterior of the lid. The touch screen display (110) doubles in functionality to act as an input device facilitating 

interaction with the microcontroller (108), upon authenticating with predefined stored parameters via touch screen display (110), the 

unlock signals are triggered and the microcontroller (108) actuates the electro-mechanical lock to unlock the lid of the smart 

haemovigilance box (100), granting access to the medical products contained within.                              (FIGURE 1) 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044209 A 

(19) INDIA  

(22) Date of filing of Application :23/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : CROSS LAYER PROTOCOL BASED WANET AND METHOD THEREOF FOR CONTROLLING 

COMMUNICATION OF PROCESS FLOW PARAMETERS 
 

  

(51) International classification  
:H04W 

84180  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GAIL India Limited  
      Address of Applicant :Cabin no: 11923, GAIL Jubilee Tower, 

B-35 & 36, Sector-1, Noida, Uttar Pradesh, 201301, India Uttar 

Pradesh India 

   2)BITS Pilani, K. K. Birla Goa Campus 
(72)Name of Inventor : 

   1)K R Anupama 

   2)Lucy J Gudino 

   3)Neena Goveas 

   4)S Barathy 

   5)Ranjan Kumar  

   6)Sanjeev kumar 

   7)Manoj R Meshram 
 

(57) Abstract : 

One aspect of the present disclosure relates to a system and method for transmitting data associated with a gas/Liquid hydrocarbons 

(LHC) transport pipeline from flow computers located at various locations to central station using a cross layer protocol stack based 

wireless ad-hoc network (WANET). In an embodiment, the present invention discloses a method of formation of hierarchical structure 

of the said WANET using a cross layer protocol stack. Particularly, the present invention discloses the method of formation of 

hierarchical structure of the WANET by disclosing a method to add one or more new nodes into a wireless ad-hoc network (WANET) 

for transmitting data to a remote station or central unit. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044261 A 

(19) INDIA  

(22) Date of filing of Application :23/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : PROCESS FOR PREPARATION OF POLYMER, AND IMPLEMENTATIONS THEREOF 
 

  

(51) International classification  
:C08F 

10140  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HINDUSTAN PETROLEUM CORPORATION 

LIMITED  
      Address of Applicant :PETROLEUM HOUSE, 17 

JAMSHEDJI TATA ROAD, CHURCHGATE, MUMBAI, 

MAHARASHTRA 400020, INDIA Maharashtra India 

   2)COUNCIL OF SCIENTIFIC AND INDUSTRIAL 

RESEARCH an Indian registered body incorporated under 

the Regn. of Soc. Act (Act XXI of 1860) 
(72)Name of Inventor : 

   1)CHIKKALI, Samir Hujur  

   2)MANDAL, Di pa 

   3)GOTE, Ravindra 

   4)CHELLIAHN, Bennet  

   5)KADAM, Pravin  

   6)KOTTARI, Naresh  

   7)RAO, Bojja Ramachandra 

   8)CHOUDHARY, Nettem Venkateswarlu 

   9)GANDHAM, Sri Ganesh 
 

(57) Abstract : 

The instant disclosure provides a process for the production of poly āâ-olefins. The process comprises: a) obtaining at least one pre-

catalyst; b) contacting the at least one pre-catalyst with a first aluminium compound and at least one āâ-olefin to form a first mixture; 

and c) processing the first mixture to obtain the polymer, wherein the at least one āâ-olefin has a carbon chain length in the range of 

C8 - C12. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044287 A 

(19) INDIA  

(22) Date of filing of Application :23/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : A SYSTEM AND METHOD FOR PARENTAL CONTROL FOR MONITORING THE DIGITAL 

MEDIA USAGE BY THE CHILDREN 
 

  

(51) International classification  

:H04N 

21/00 

H04N 

7/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FUNKRAFTE INVENTOBOX PRIVATE LIMITED  
      Address of Applicant :Branch Office  47, Kappeesh mall, 

M.G. Road, Mulund West, Mumbai-400080, Maharashtra, India 

Maharashtra India 

(72)Name of Inventor : 

   1)Mr. Vignesh Iyer 
 

(57) Abstract : 

A system for parental control of the media content which is viewed by the children is disclosed. A parent develops a method or a rule 

wherein the child can both study and enjoy the electronic entertainment in a more balanced way. With the help of the present 

invention, a parent can exercise parental control in order to control the media content, where the parents can allocate the number of 

viewing hours for their children. The child can gain access to view and enjoy the electronic entertainment such as television shows, 

cartoon, movies, games etc., only of the criteria of 60: 40 time ratio of education: entertainment is fulfilled. If the child successfully 

completes the 60% of the time for educational purpose i.e. studies, then they are provided with an access to enjoy the electronic 

entertainment for 40% of the time. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044288 A 

(19) INDIA  

(22) Date of filing of Application :23/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : SOFTWARE APPLICATION TO TEACH SPECIALLY-ABLED CHILDREN USING ARTIFICIAL 

INTELLIGENCE•  
 

  

(51) International classification  

:G09B 

5/00 

G09B 

17/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FUNKRAFTE INVENTOBOX PRIVATE LIMITED  
      Address of Applicant :Branch Office  47, Kappeesh mall, 

M.G. Road, Mulund West, Mumbai-400080, Maharashtra, India 

Maharashtra India 

(72)Name of Inventor : 

   1)Mr. Vignesh Iyer 
 

(57) Abstract : 

A system and method for teaching the specially-abled children is disclosed, comprising an electronic device with an active internet 

connection or a Wi-Fi connection, a software application having features including virtual assistant feature, voice recognition feature 

and a database. The electronic device such as the mobile phone, laptop, tablet etc., is installed with the software application with the 

help of the internet or Wi-Fi, and the software application is linked directly to a database which contains the data which the specially-

abled children has to be taught. The personalized database with the teaching content can be created. The teacher inputs the query to the 

software application, and the software application recognizes the words of the teacher through the voice recognition feature and 

provides an output in audio, image or video form to the teacher, which can be used to teach the students. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044289 A 

(19) INDIA  

(22) Date of filing of Application :23/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : MOBILE APPLICATION TO LEARN LANGUAGES USING SPEECH RECOGNITION 
 

  

(51) International classification  

:G06F 

17/00 

G09B 

19/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FUNKRAFTE INVENTOBOX PRIVATE LIMITED  
      Address of Applicant :Branch Office  47, Kappeesh mall, 

M.G. Road, Mulund West, Mumbai-400080, Maharashtra, India 

Maharashtra India 

(72)Name of Inventor : 

   1)Mr. Vignesh Iyer 
 

(57) Abstract : 

A system and method for learning different foreign languages are disclosed. The components of the present invention include a mobile 

phone with an active internet connection or a Wi-Fi connection, a mobile application having features including virtual assistant 

feature, voice recognition feature and a database. The method of the present invention includes registration of the user with the mobile 

application post installation in the mobile phone followed by setting up the preferred language of conversion i.e. from language A to 

language B; providing input the words or sentences through the language A which are recognized and converted by the mobile 

application and the audio output is provided in language B 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044292 A 

(19) INDIA  

(22) Date of filing of Application :23/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : MOBILE APPLICATION FOR PROVIDING ATM ACCESS, DIGITAL ATTENDANCE OR 

PHYSICAL ACCESS WITHOUT BADGES OR ACCESS CARDS 
 

  

(51) International classification  :G07F7/1008  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AASAANTECH PVT LTD  
      Address of Applicant :Parekh Bhuvan, Nr Dena Bank , Main 

Rd, Dahanu Rd, Thane, Maharashtra, 401602, India Maharashtra 

India 

(72)Name of Inventor : 

   1)Mr. Hemil Parekh  
 

(57) Abstract : 

A system for access and attendance in offices, ATMs and other restricted regions without the use of access cards and badges through 

the use of mobile application is disclosed. The system prevents the problems related to access or attendance at the working hours in 

the office due to loss or failure to bring the access cards and badges. The mobile application is executed through the cell phone or 

other portable electronic devices. The user registers on the mobile phone with biometrics such as facial scan, fingerprint, iris scan etc. 

and this information is transmitted to another device called the Interface box which is in sync with the mobile phone. The interface 

box (for such as T/A, physical access, or ATM) communicates with the mobile phone and sends an authentication request to the 

mobile phone of the user, and once the authentication is successful the access is granted. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044296 A 

(19) INDIA  

(22) Date of filing of Application :24/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : CAST IRON FLOOR TILES AND PROCESS OF MANUFACTURING THEREOF 
 

  

(51) International classification  
:H04W 

74/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GREY IRON FOUNDRY, A Unit of Ordnance Factory 

Board under Department of Defence Production, Ministry of 

Defence, Government of India 
      Address of Applicant :GREY IRON FOUNDRY Ministry of 

Defence, Government of India, Vehicle Factory Estate, Post VFJ, 

Jabalpur, PIN -482009, Madhya Pradesh, India Madhya Pradesh 

India 

(72)Name of Inventor : 

   1)SHRI SHAUBHENDRA PIPRAIYA  

   2)SHRI MANOJ KUMAR  
 

(57) Abstract : 

ABSTRACT A floor tile for covering floorings and includes raised or protruded portions on top made by sand casting process. The 

raised or protruded portions are preferably diamond or pyramidal shape. The tile is mounted on the flooring surface preferable with 

sand and cement mixed material. The tile has anti slip and anti skid features making it durable to be used in high traffic areas. A 

process is also provided of manufacturing this tile by casting method. The process preferable includes pattern making, core making, 

moulding, melting and pouring and finally cleaning.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044311 A 

(19) INDIA  

(22) Date of filing of Application :24/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : EXPLOSIVE CHARGES AND ITS APPLICTIONS THEREOF 
 

  

(51) International classification  
:C11D 

01750  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ORDNANCE FACTORY BHANDARA, A UNIT OF 

ORDNANCE FACTO RY BOARD, MINISTRY OF 

DEFENCE, GOVT. OF INDIA  
      Address of Applicant :GENERAL MANAGER, ORDNANCE 

FACTORY BHANDARA, (A UNIT OF ORDNANCE 

FACTORY BOARD, MINISTRY OF DEFENCE, GOVT. OF 

INDIA), JAWAHARNAGAR, DIST. BHANDARA Maharashtra 

India 

(72)Name of Inventor :  

   1)S R GAIDHANE 

   2)DR. H S NEGI 

   3)D K URKUDE  
 

(57) Abstract : 

The present invention relates to explosive charge comprising antioxidant (Butylated Hydroxy Toluene), binder (Crepe Rubber) and 

fuel (RDX) and performance of said explosive charge. Advantages of explosive charge of the present invention include stability of the 

composition, user friendly handling and precise operational effect over heavy metals/structures. The present invention also relates to 

the method of preparing said explosive charge. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044317 A 

(19) INDIA  

(22) Date of filing of Application :24/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : AN ELECTRODE PLATE GRID FOR A LEAD ACID BATTERY OR LEAD CARBON BATTERY 
 

  

(51) International classification  
:H01J 

19/38  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Shirkhande Sanjay Ramachandra 
      Address of Applicant :53/1/B Vinayak Nagar, Sarswati Park, 

Near Kate Puram Chowk, New Sangvi, Pune-411027 Maharashtra 

India 

(72)Name of Inventor : 

   1)Shirkhande Sanjay Ramachandra 
 

(57) Abstract : 

Abstract Title: An electrode plate grid for a lead-acid battery or lead carbon polymer battery The present invention provides an 

electrode plate 100 grid for a lead-acid battery or lead carbon polymer battery. The electrode plate 100 is having a three- dimensional 

structure 10 with cavities 20 and openings 30 configured for disposing an active material therethrough and thereby exposing the active 

material to an electrolyte solution through the opening 30. The electrode plate 100 has an advantage of reducing the disintegration or 

shading rate of the active material. Also, the electrode plate 100 has an advantage of occupying more active material thereby 

increasing discharge of current. Figure 1  

  

 

No. of Pages : 12 No. of Claims : 2 



The Patent Office Journal No. 22/2020 Dated  29/05/2020                                    20592 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044318 A 

(19) INDIA  

(22) Date of filing of Application :24/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : A BATTERY 
 

  

(51) International classification  
:B60L 

53/53  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Shirkhande Sanjay Ramachandra 
      Address of Applicant :53/1/B Vinayak Nagar, Sarswati Park, 

Near Kate Puram Chowk, New Sangvi, Pune-411027 Maharashtra 

India 

(72)Name of Inventor :  

   1)Shirkhande Sanjay Ramachandra 
 

(57) Abstract : 

Abstract Title: A battery The present invention provides a battery 100. The battery 100 has an enclosure 10 a plurality of cells 12 are 

arranged in an enclosure 10 with space therebetween. Also, an inlet 16 provided on the enclosure 10 for ingress of a coolant 24.The 

coolant 24 passes through the space 22 between each of the cell 12 of the plurality of cells 12 for extracting the heat therefrom thereby 

cooling the cells 12. Further, an outlet 18 for egressing the coolant 24 out from the enclosure 10. Figure 1  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044328 A 

(19) INDIA  

(22) Date of filing of Application :24/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : USE OF POLYHYDROXYAROMATIC COMPOUNDS FOR THE TREATMENT OF FIBROUS 

AMINO ACID BASED SUBSTRATES 
 

  

(51) International classification  
:C09C 

1/00  

(31) Priority Document No  :NA 
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(57) Abstract : 

This invention relates to the use of polyhydroxyaromatic compounds for the treatment of fibrous amino acid based substrates, 

preferred hair, new polyhydroxyaromatic compounds, aqueous compositions comprising the polyhydroxyaromatic compounds, 

cosmetic compositions comprising the polyhydroxyaromatic compounds, in particular hair care compositions, and a process for the 

treatment of hair comprising the use of said cosmetic compositions. 
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(57) Abstract : 

ABSTRACT A kit for the mass multiplication of bacteria comprises of a kit for the mass multiplication of bacteria. The present 

invention is related to a kit containing Active bacterial strain, sterile water with antifungal substance and a pH controller, sterile salt 

solution and carbon source for media that will provide a nutrient feeding system for the bacteria. The kit including the pack of nutrient 

rich food will be easy to be dispersed in the fields. Moreover, the present invention provides a mass multiplication of bacteria 

promoting plant growth in liquid state fermentation method using antifungal treated media. The present invention is cost-effective, 

simple to use, reproducible and pH balanced nutrient feeding system for growing plants. It provides a novel composition and an 

efficient and rapid system for mass propagation of healthy plants.  

  

No. of Pages : 38 No. of Claims : 25 



The Patent Office Journal No. 22/2020 Dated  29/05/2020                                    20595 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201821044344 A 

(19) INDIA  

(22) Date of filing of Application :24/11/2018 (43) Publication Date : 29/05/2020 

  

(54) Title of the invention : CONTINUOUS PRODUCTION OF FILLED CAPSULES AND METHOD THEREOF 
 

  

(51) International classification  
:C11D 

13/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Scitech Centre 
      Address of Applicant :7 Prabhat Nagar, Near Unichem 

laboratory, Patel Estate Road, Jogeshwari West, Mumbai- 400102, 

Maharashtra, India. Maharashtra India 

   2)ACG Pam Pharma Technologies Pvt. Ltd. 
(72)Name of Inventor : 

   1)SINGH, Karan 

   2)COOK, Roy 

   3)WAGHMARE, Sumit  

   4)DESAI, Swapnil 

   5)SINGH, Nirajkumar  
 

(57) Abstract : 

The present disclosure relates to a system and method for continuous production of filled capsules. The system includes a continuous 

blender 40 for receiving and continuously blending ingredients discharged from one or more feeders (20a, 25a), (20b, 25b) to form a 

blended mixture. The system includes a capsule filling machine 55 to receive empty capsules and fill the mixture in them to provide 

filled capsules. The system includes multiple sensors SS1-SS8 configured at predefined positions within the system to monitor the 

attributes associated with the ingredients, mixture, empty capsules, and filled capsules. The system includes a control unit to control 

the feeders (20a, 25a), (20b, 25b), blender 40, capsule filling machine 50 and other components of the system to bring the attributes 

within a predefined range to ensure that the filled capsules are of predefined quality. 
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(57) Abstract : 

The present invention relates to the preparation of methane sulfonate salts of esters of racemic 2-amino-3-phenylpropanoic acid and 

their characterization as ionic liquid crystals 
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(57) Abstract : 

The present invention relates to the preparation of alkyl 9H-fluorene-9-carboxylates and Alkyl 4-((9H-fluoren-9-

ylidene)methyl)benzoates and their characterization as liquid crystals. 
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(57) Abstract : 

The present invention relates to the refractive indices data and plots of refractive indices of liquid crystals derived from amino acids, 

4, 4-(anthracene-9, 10-diyl)diphenol, 9H-fluorene-9-carboxylic acid and 4-((9H-fluoren-9-ylidene)methyl)benzoic acid at different 

wavelengths with variation in temperature from 20°-80°C at intervals of 5°C. The refractive index measurements of the liquid crystals 

are useful in the device design and display performances of photonic and optoelectronic display devices, optics and lens design, 

electrically tunable LC lenses, extra-low dispersion glasses and tunable laser sources. 
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(57) Abstract : 

System and method facilitating language learning Embodiments provide a method and a system facilitating language learning. A 

query from a user of received through a user interface of a device. Processor of the device searches the query through a word database 

storing words in the one or more languages. One or more language learning solutions are generated with regard to the query of the 

user and one or more language learning solutions are displayed over a display of the User Interface of the device, in a preselected 

manner. FIG. 5 
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(57) Abstract : 

A POWER PACK SYSTEM FOR ELECTRIC VEHICLE AND METHOD THEREOF Abstract of the Invention Disclosed herein a 

power pack system for an electric vehicle comprising one or more batteries, wherein the power pack is placed in sideways slotting 

mechanism. The slots are angularly configured and mechanised using a spring mechanism which enable automatically slide out of said 

slots laterally from the sideways of the two wheeler with saddle and also ensuring the safe locking and quick/positive engagement of 

the battery.  
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(57) Abstract : 

The present invention provides a stable, delayed release non-aqueous suspension of Posaconazole, which is provide optimum 

concentration of drug active in plasma profile i.e. improved bioavailability. It is administer and particularly beneficial for the 

paediatric and geriatric patients. Present invention also describe a process for preparing stable delayed release oral liquid suspension. 
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(57) Abstract : 

The present invention provides a stable, delayed release oral liquid suspension of Posaconazole, which provides optimum 

concentration of drug active in plasma profile i.e. improved bioavailability. It is administer and particularly beneficial for the 

paediatrics and geriatric patients. Present invention also describe a process for preparing stable delayed release oral liquid suspension. 
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